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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY" DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) To meet the demand from the 
State Governments, five new Freeze Drying 
Machines are being procured. 

(b) Foreign exchange to the extent ol! Rs. 
4.40 lakhs (including spare parts for existing 
machines) has been released and the 
concerned State Governments informed. The 
machines when imported will be installed at 
the following Vaccine Production Centres; 

(i) Ranipet (Madras); (ii) Lucknow (U.P.); 
(iii) Mhow (Madhya Pradesh); (iv) 
Hyderabad (Andhra Pradesh);   (v)   
Bhubaneshwar   (Orissa). 

DESIGNING OF PALAM AIRPORT 
♦571. SHRI M. P. BHARGAVA: Will the 

Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) the name of the person who is 
designing the Palam International Airport in 
Delhi; 

(b) whether any Indian architects are 
being associated with the work of the project; 
and 

(c) whether any team of Indian architects 
has been trained or is likely to be trained for 
designing and constructing International 
Airport in India? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) to (c) I place •a statement on the Table of 
the House. 

STATEMENT 

(a) and (b) N0 architect or firm of 
architects have yet been appointed to des5gn 
the terminal building for Palam airport. The 
National Design Institute. Ahmedabad, has 
been entrusted with the task of preparing a 
feasibility report for a new terminal complex 
at this airport. The Institute is proceeding 
with this work in 

consultation with a German Architect who is 
on the Institute's panel ot consultants. The 
possibility of utilising Indian architects for 
the designing of the new complex will be 
considered after the Feasibility Report is 
received and has been examined. 

(c) There is no scheme at present for 
specially training Indian architects for 
designing international airports  in  India. 

INDEPENDENT AGENCY FOR PREPARATION OF 
FOOD STATISTICS 

*572. SHRI G. MURAHARI: Will the 
Minister of FOOD AND AGRICULTURE be 
pleased to state: 

(a) whether there is any proposal under 
Government's consideration to set-up a 
separate and independent body for preparing 
food statistics; and 

(b) if so, the reasons which prompted the 
Government to set-up such an independent 
agency? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) and (b) A proposal for institut-
ing Central Supervision over 'he work of area 
enumeration and strengthening of Central 
Supervision over yield estimation work done 
by the State agencies with a view to building 
up independent and timely estimates of food 
production at the all-India and State levels is 
under consideration. 

TOURIST GUIDES 

*573. SHRI R. P. KHAITAN: Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether it is a fact that the Tourist 
Guides under the Department of Tourism 
work on daily wages which were fixed six 
years back and 
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w-ieihii their wages have remained so far static in 
spite of all round increase in wages in other 
trades; 

(b) whether the Tourist Guides in Madras and 
Bombay get their assignments through the 
Department of Tsurism. while in Delhi they are 
employed by the Travel Agents who show 
favouritism in employment; 

(c) whether no hotel accommodation is 
provided to such guides when tkey are sent out of 
Delhi and the 'diiily allowance given to them is too 
mnagre to meet their boarding and lodging 
expenses;  and 

(d) if so. what action Government 
propose to take in the matter? 

THE MINISTER OF TOURIaM AND CIVIL 
AVIATION (DR. KARAN SINGH): (a) Tourist 
Guides trained and approved by the Depart-.rr °nt 
of Tourism work on payment of fees fixed by the 
Department. The test upward revision of about 25 
per ei: nt on the previous rates of fees fi::ed in 
August 1961 was effected in Way, 1964. A 
further increase of about 20 per cent on the 1964 
rare? h is been decided upon and wil! be 
^effective from  1st October, 1967. 

(b) In Bombay, assignments for Icur is t  
guides are generally routed 11 rough the Tourist 
Office. In Delhi and Madras, the guides get their 
assignments directly from travel agents, airlines,  
hotels etc. 

(c) and (d) When the guide has to stay for 
the night out of headquarters the party engaging 
him is required either to make suitable ar-
rangements and meet expenses for his hoard and 
lodging or pay him a .cash allowance of Rs. 10 
per night as expenses for hoard and lodging. This 
will be increased to Rs 15 from 1st  October.  
1967. 

fFooD CORPORATION OF INDIA 
-*616. SHRI BHUPESH GUPTA: Will the 

Minister of FOOD AND AGRICULTURE be 
pleased to state: 

(a)  the   total   amount   placed      at 

•(■Transferred from the 21st      June, 1967. 

:he disposal of the Food Corporation 3f 
India for the purchase of food-?rarns and 
other foodstuffs; and 

(b) what is the total amount required by 
the Food Corporation of India for the 
purpose? 

THE . MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) and (b) The total amount 
placed at the disposal of the Food Corpora-
tion of India by way of working capital for 
the purchase of foodgrains and other 
foodstuffs as at present is Rs. 23 crores. A 
further provision ot Rs. 6 crores exists for 
the purpose during 1967-63 and the 
Corporation is likely to utilise this amount 
also during the year. In addition, the 
Corporation is also availing a cash credit 
facility of Rs. 5 crores from the State Bank 
of India. 

 IRRIGATION   EXPERT  FROM   ISRAEL 

*622. SHRI G. MURAHARI: Will the 
Minister of FOOD AND AGRICULTURE 
ba pleased to state: 

(a) whether Government had sought the 
assistance of a world irrigation expert from 
Israel regarding our irigation potential soon 
after independence; 

(b) if so, whether he submitted any 
report; and 

(c) whether any action was taken on the 
report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) to (c) A statement is placed on 
the Table of the Sabha. 
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STATEMENT 

(a) In accordance with the Agreement 
between the Government of India and the 
Food and Agriculture Organisation of the 
United Nations, Mr. Moshe Ram of Israel was 
assigned by F.A.O. "to advise and assist the 
Bihar State Government in the study and the 
application of improved irrigation practices to 
provide maximum productivity with the 
fullest economy at the irrigation supply 
available". The Expert stayed in Bihar for 
about two years up to July 1959. 

(b) Yes; Sir. A report prepared by Mr. 
Moshe Ram was received in October, 1961 
through the Food and Agriculture 
Organisation of the United Nations. 

(c) A copy of the report was sent to the 
Government of Bihar for necessary action. 
The State Government observed that many of 
the recommendations were either outside the 
terms of assignment of the Expert or were of a 
general nature or too well known. However, 
the State Government adopted the recommen-
dations of the Expert in regard to simple and 
reliable method for studying the water 
requirements of different crops in relation to 
soil, fertilisers, rotation of crops, etc. It also 
accepted the recommendations dealing with 
method of conducting irrigation research. 

INTERNATIONAL AIR ROUTE TO MADRAS 
AIRPORT 

933. SHRI T. V. ANANDAN: Will the 
Minister of TOURISM AND CIVIL      
AVIATION  be      pleased to 
state: 

(a) whether there is any scheme under 
Government's consideration to attract foreign 
tourists to the Southern part of India by 
diverting International Air route to touch 
Madras Airport; and 

(b) if so, the details thereof and by when it 
will be implemented? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION DR. KARAN SINGH): 
(a) and (b> Madras Airport is already an 
international airport and is served by Air-
India, Indian Airlines Corporation and Air 
Ceylon on international services. The 
Malaysia-Singapore Airways have recently 
been permitted to operate air services to 
Madras, although 'it may take some time 
before they start their services. The question 
of re-designing terminal buildings and adding 
to other facilities at the Madras Airport as 
also those at Bombay and Delhi in order to 
provide for larger volume of future air-traffic 
is under consideration. 

HOTELS   AT  TOITRIST   CENTRES 

934. SHRI T. V. ANANDAN: WiU the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether Government propose 
to raise a fund of Rs. 5 crores to 
provide credit facilities to hoteliers 
for construction of hotels at Tourist 
Centres; 

(b) if so, how much credit is earmarked 
for hoteliers in Madras State; and 

(c) what are the broad principles 
observed   in   grant   of   such   credits? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Government have decided to disburse 
loans to approved hoteliers for construction 
of hotels at Tourist Centres. 

(b) No allocation of such loans has been 
made on regional basis. 

(c) The principles on the basis of which 
the loans will be disbursed are under 
consideration and rules are being  framed  for  
this purpose. 
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ROBBERY AT CALCUTTA POET 

935. SHRI T. V. ANANDAN: Will the 
Minister of TRANSPORT AND SHIPPING 
be pleased to state: 

va) whether it is a fact that on the night of 
the 1st June, 1967, there was an attempt to rob 
imported goods worth about Rs. 17 lakhs 
from the Calcutta Port but it was foiled by 
Police; 

(b) who were responsible for this 
attempted theft; 

(c) whether any arrests have been made 
so far; and 

(d) if so, the details thereof. 

THE MINISTER OF TRANSPORT AND 
SHIPPING (PROF. V. K. R. V. RAO):     (a) 
Yes, Sir. 

(b) An organised gang of pilferers was 
responsible for the attempted theft. 

(c) On receipt of information from the 
Ghat staff. 

(d) Police launches proceeded on their 
investigation and caught the gang in mid-
stream while they were engaged in unloading 
the lighters. So far 31 persons have been 
arrested, 28 on the spot and 3 more 
subsequently. 

CONSTRUCTION OF BYE-PASS LINKS 

936. SHRI P. K. KUMARAN: Will the 
Minister of TRANSPORT AND SHIPPING 
be pleased to state: 

(a) whether it is a fact that the 
proposal for construction of bye-pass 
links on the road at Calicut, Bada- 
gars and Tellieherry has been shelv 
ed;  and 

(b) if the reply to part (a) above 
be in the negative, when, these bye- 
passes are likely to be taken up for 
construction? 

THE MINISTER OF TRANSPORT AND 
SHIPPING (PROF. V. K. R. V. RAO): (a) 
and (b) he programme of works for the 
development of the West Coast Road in 
Kerala, approved 

by the Government of India does not include the   
construction  of   a   bye-pass road at Calicut, 
whereas Bada-gara  and   Tellieherry bye-passes  
are included in the approved programme. 

The work on Badagara bye-pass is in 
progress, The work on Tellieherry bye-pass 
has not yet been started. 

 

t [PREVENTION OF   COW-SLAUCHTEK 
937.     SHRI D. THENGARI: 

SHRI V. M. CHORDIA: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that the Vice-
President of the Sarvdaliya Goraksha Samity 
has in a letter given a warning to the 
Government that the anti cow-slaughter 
agitation would again gather momentum and 
the responsibility therefor would rest on the 
Government in case no action is taken by the 
21st of May, 1967 for preventing cow-
slaughter; and 

t [ ]  English translation. 
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t[THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY ' DEVE-
LOPMENT AND COOPERATION 
<SHRI ANNASAHEB SHINDE): (a) 
and (b) A letter was received from Swami 
Gavanand Hari on 22-5-67, and a reply 
was sent to him on 28-5-67 that 
formation of the Committee on Cow 
Protection will be announced as soon as 
possible after receipt of the names of the 
representatives of the Sarvadaliya Gorak-
sha Mahabhiyan Samiti. The names of 
the representatives of the Samiti have not 
yet been received.] 

.WORK UNDERTAKEN   BY   THE   LAW. 
COMMISSION 

938. SHRI BANKA BEHARY DAS: 
Will the Minister of LAW be pleased to 
state: 

(a) what are the specific items of 
work that the Law Commission had 
undertaken to do during the year 
1965-66 and 1966-67; and 

(b) the number of publications 
along with their names that have been 
brought out during those years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI D. R. 
CHAVAN): (a) For the year 1965-66 the 
Law Commission had proposed to 
proceed further with its study of— 

(i) The     Abolition of     Capital 
Punishment; 

t[ ] English translation. .907 
RS-^3. 

(ii) The General Clauses Act, 1897; 

(iii) The Indian Oaths Act, 1873; and 

(iv) The Indian Registration Act, 
1908 (Sixth Report referred 
back for consideration of cer 
tain comments received 
there). ». 

The Commission also took up study of 
the Law relating to certain social and 
economic offence9 in pursuance of a 
reference received on th« subject from 
the Ministry of Homa Affairs for 
examining the question including such 
offences in the Indian Penal Code as 
suggested by the San-thanam Committee 
(Committee on Prevention of 
Corruption). 

For the year 1966-67, the Commission 
had proposed to proceed further with its 
study of— 

(if J The Code of Criminal Proce-
dure, 1898; 

(ii) Abolition of Capital Punish-
ment; and 

(iii) The Indian Registration Act, 
1908 (Sixth Report referred 
back for consideration of certain 
comments received thereon). 

The Commission was a\ao engaged in 
revision of several other subjects, 
important amongst them being— 

(i) The Indian Penal Code, 1860; 
(ii) The     General Clauses     Act, 

1897; (iii) The Post Office Act, 
1898; (iv) Contributory  Negligence   
and 

Joint Tortfeasors; and (v) 
Survival of Causes of Action. 

No undertaking as such wal 
given by the Commission for 
any specific subject. 

(b) During the years 1965-66 and 
1966-67, the Law Commission submitted 
the following Reports: — 

(1) Twenty-eight Report—Report 
on the Indian Ooths Act, 1873. 

(b) if so, what is the reaction of 
Government thereto?] 
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(2) Twenty-ninth Report—Report 
on the proposal to include 
certain Social and Economic 
offences in the Indian Penal 
Code. The 29th Report really 
covers 8 subjects.) 

(3) Thirtieth Report—Report on 
Section 5 of the Central Sales 
tax Act, 1956—Taxation by the 
States on Sales in the course of 
Import. 

The 28th Report has been published. 
The 29th and 30th Reports are under 
print. 

REPORT OF THE SUKTHANKAR 
COMMITTEE ON CARGO SERVICES 

939. SHRI P. K. KUMARAN: Will 
the Minister of TRANSPORT AND 
SHIPPING be pleased to state; 

(a) whether the Sukthankar Com-
mittee has submitted its report on the 
scope for increased cargo services on the 
India-U.S. Pacific route; and 

(b) if so what are the main points Of 
the report? 

THE MINISTER OF TRANSPORT 
AND SHIPPING (PROF. V. K. R. V. 
RAO): (a) and (b). The Report of the 
Sukthankar Committee has been received. 
The more important conclusions in the 
Report are that the percentage of the total 
trade catered for by Indian flag ships 
between the U.S. Pacific Coast and the 
East and West Coasts of India varied 
during the last 5 years (1961—1965) 
from 3.23 per cent to 20.43 per cent. 
There is scope for Indian flag ships to 
operate On this trade route, if the share of 
trade carried by Indian flag ships is 
assessed against the total trade (including 
the trade carried by trams, bulk carriers 
and tankers). If, however, the trade 
carried by Indian flag ship is assessed 
against the total liner trade,   Indian flag 
ships are already 

catering for more than their legitimate 
share. This proportion varied during the 
last 5 years (1961—65). from 10.69 per 
cent to 69.3 per cent. 

The future of the trade between the 
U.S. Pacific Coast and the East and West 
Coasts of India should be examined in 
the light of written conventions or 
understanding governing the trade on this 
as well as other routes and also according 
to whether th© recognised percentage Of 
trade to be carried by ships belonging to 
two countries and third flag ships is 
based on the liner trade or the total trade. 

INTRODUCTION OF SILO SYSTEM 

940. SHRI G. MURAHARI: Will the 
Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether any proposals have been 
made by experts that Silo System of 
storage be introduced instead of the 
present warehousing for storage of 
foodgrains; and 

(b) if so, whether Government have 
considered the feasibility of introducing 
this system of storage to eliminate 
wastage due to pilferage and rodents? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY ' DEVE-
LOPMENT AND COOPERATION 
(SHRI ANNASAHEB SHINDE): (a) and 
(b) The Government of India have so far 
appointed only one Expert Committee, an 
Indo-Swedish Team, which recommended 
the set-ing up of large sized silos with 
high speed unloading equipment at some 
of the major ports of the country. The 
Government have already accepted the 
recommendation to set up a silo at Kandla 
port. The recommendations, of the Team 
in respect of the esta- 
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blishment of silos at Madras, Haldia and 
Sheva in Bombay are still under the 
consideration of the Government Some 
private parties interested in the 
manufacture or construction of silos and 
certain other agencies have also 
approached the Government for setting 
up or construction of Inland silos for 
providing better storage facilities io 
various parts of the country. The 
feasibility of these proposals will have to 
be considered in consultation with the 
State Governments and the other 
agencies who will be largely concerned 
with the construction of small sized silos 
and storage bins. The Government of 
India have already constructed modern 
storage accommodation both for bulk and 
bagged storage to stock foodgrains to the 
extent of about 2 million tonnes under 
damp-proof and rodent proof conditions. 

ACREAGE OF CULTIVATED AND 
CULTTVABLI LAND 

941. SHRI N. R. MUNISWAMY: Will 
the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) the total acreage of cultivated and 
cultivable land in India at present; 
Statewise; 

(b) whether the Central Government 
offers any subsidy to the State 
Governments to develop land in each 
State; and 

(c) whether the scheme of land, 
reclamation is being carried out by each 
State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI 
ANNASAHEB SHINDE): (a) Total area 
of cultivated lands and cultivable lands, 
state-wise is as follows: — 
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(b) Yes, Sir. Central Government 

offers subsidy to the State Govern 
ments for reclamation and develop 
ment of Government wastelands which 
are utilised for the resettlement of 
landless agricultural workers. Accord 
ing to the pattern of assistance, Cen 
tral and State Governments share the 
cost of land reclamation on 50:50 
basis subject to a maximum of Rs. 
800/- per acre. 

(c) Land reclamation is being 
carried out in all the States, except 
Haryana and Punjab. The targets 
fixed for Fourth Plan for land recla 
mation are about 1.0 million hectares 
for the entire country. 

HELP FROM SURPLUS STATES TO DEFICIT 
STATES 

942. SHRI SITARAM JAIPURIA: Will 
the Minister of FOOD AND AG-
RICULTURE be pleased to state: 

(a) whether it is a fact that the Central 
Government is contemplating to advise the 
surplus States to help deficit States which are 
adversely affected by drought: 

(b) if so, whether the Central Gov-
ernment has sounded the surplus States in the 
matter: and if so, what is their reaction in the 
matter? 

(c) whether the Government of Bihar 
recently sought the permission of the Central 
Government to buy rice from surplus States to 
meet the requirements of the famine areas: 
and 

(d) if so, whether such permission is 
required under the circumstances prevailing in 
Bihar at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION {SHRI ANNASAHEB 
SHINDE): (a) and (b) All the State Govern-
ments have been requested to maximise 
procurement and to offer to Central Pool 
whatever foodgrains are considered surplus to 
their own requirements. The foodgrains that 
become 

available to the Central Pool are distributed to 
the deficit States as equitably as possible. 
This has been considered the best method of 
getting help for the deficit States from the 
surplus  States. 

(c) Yes, Sir. 

(d) Yes, Sir. 

ELECTION     LAW     FOR     LEGISLATORS 
CROSSING THE FLOOR 

943. SHRI SITARAM JAIPURIA: 
Will the Minister ot LAW be pleased 
to State: 

(a) whether there is any proposal under 
Governments consideration to amend the 
election law to check the tendency of crossing 
the floor by the legislators in the country:  and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN TH* 
MINISTRY OF LAW (SHRI D. R. 
CHAVAN):   (a) No, Sir. 

(b) Does not arise. 

INTER-STATE ROADWAYS BUSES 

944. SARDAR RAM SINGH: Will 
the Minister of TRANSPORT AND 
SHIPPING be  pleased to  State: 

(a) whether it is a fact that ticket* for 
inter-sctate roadways' buses starting from 
Delhi, are being sold in black market:  and 

(b) if, so the action taken by Government 
in this regard? 

THE MINISTER OF TRANSPORT AND 
SHIPPING PROF. V. K. R. V. RAO): (a) 
Complaints have been received by the 
Transport Department, Delhi, about alleged 
blackmarketing in the sale of tickets at the 
UP. Roadways counters at the Inter-State Bus 
Terminus in Delhi. 

(b) The matter has been reported to the 
Government of U.P. by the Delhi 
Administration for necessary action. 
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CONSTRUCTION OP HOTELS 
945. SARDAR RAM SINGH: Will the 

Minister of TOURISM AND CIVIL 
AVIATION  be pleased to  state: 

(uj whether it is a fact that a chain of 
hotels are to be set up by Government at 
different parts of the country; 

(b) if so, what is the location and what 
expenditure is to be incurred on these hotels; 
and 

(c) to what extent inflow of foreign 
exchange will increase? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):   
(a)  Yes, Sir. 

(b) It has been decided that in the first 
phase hotels should be constructed at the 
following places. The approximate 
expenditure in respect of each hotel is 
indicated below:— 

1. Transit Hotel at Santa Cruz (Bombay)
 .        .    Ri. 23.00 lakhs 

2. Transit Hotel at Dum Dum (Calcutta)       
.       .   Rs. 50.00 lakhs 

 

3. Hotel at Srinagar Rs. 23.00 lakha 
4. Hotel     at    Panajl 

(Goa)       .       .   Rs. 23.00 lakhs 

3. Hotel at Kovalam 
Sea Beach 
(Keral)a .    Rs. 23.00 lakhs 

0. Hotel at Bangalore        .       .   Rs.  
50.00 lakhs 

7. Hotel at Varanasi Rs. 23.00 lakhs 

8. Hotel at Juhu Sea 
Beach (Bombay) Rs. 50.00 lakhs 

(c) It is difficult to estimate the additional 
foreign exchange inflow on this account, but 
increased hotel facilities at tourist centres as 
proposed will certainly add to tourist 
attraction. 

CANADIAN  ASSURANCE JOR 
(AGRICULTURAL ASSISTANCE 

940. SARDAR RAM SINGH: Will the 
Minister of FOOD AND AGRICULTURE be 
pleased to state: 

(a) whether it is *   *»c* that the 

Government of Canada have assured the 
Government of India to reinforce its 
agricultural assistance to India to help it tide 
over its critical food situation; 

(b) if so, whether Government have 
given any indications as to the form of help 
the Canadian Government propose to give; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) to (c) Government of Canada 
have shown interest in offering assistance for 
some agricultural projects in this country. The 
matter is at present under negotiation with 
Government of Canada. 

FREIGHT CHARGES ON FOOD IMPORT 
947. SARDAR RAM SINGH: Will the 

Minister of TRANSPORT AND SHIPPING 
be pleased to state: 

(a) the total amount of freight charg 
es that were paid in foreign exchange 
during 1965-66 on food imports and 
other goods separately; and 

(b) the expenditure likely to b« 
incurred during 1966-67? 

THE MINISTER OF TRANSPORT AND 
SHIPPING (PROF. V. K. R. V. RAO): (a) 
and (b) Information is being collected and 
will be laid on the Table of the House. 

DONATION      OF     FERTILISKRS     FKOM 
FOREIGN COUNTRIES 

948. SHRI K. P. MALLIKAR-JUNUDU: 
Will the Minister of FOOD AND 
AGRICULTURE be pleased to 
state: 

(a) the total quantity of fertilisers 
proposed to be imported durinj 1967-68 and 
at what price; and 

(b) whether any foreign countries aie 
donating fertilisers to India and if so, the 
names of those countries and th# quantity so 
donated? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-CULTUE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE):   (a) 

(000 tonnes) 

Nitro-    Phos-     Potash 
gen phates 

N P205       K20 
(i) Qty. of ferti 

lisers likely 
to be im 
ported in 
1967-68      .        81S 300        308 

(ii) Total cost of 
(i) above        About Rs.   190.5 Crores 

(b) Yes Sir. The names of the countries 
and quantities donated/ offered by each of 
them are indicated below: — 

Name of the        Qty. in terms of fertilisers 
country 

Sweden    .        .    14,000 tonnes Cal. Am. 
Nitrate. 

-Norway   .        .    5,600 tonnes Ca'.  Amnr 
Nitrate. 

Italy .        .    *i,ioo tonnes Urea. 
Netherlands     .    (a) 13,200 tonnes Urea. 

(b) 2,120 toones  Urea & 
Double Superphosphate. 

U.K.       .        •    1,188 tonnes Urea. 
Japan .    »oo     tonnes     Urea    & 

Double Superphosphate. 
West Germany.    Fertilisers worth 500,000 D. 

Marks. 
Australia .        .    Ammoaium Sulphate 

worth    about   Rs.   6-40 
lakhs. 

Agreement in respect of offers of gifts 
from Japan, West Germany and Australia are 
expected to be signed shortly. 

•Quantity purchased with the funds 
donated. 

ISSUE OF NEW MILK CARDS 

949. SHRI R. P. KHAITAN: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that new 
milk cards are not being issued by 
the Delhi Milk Scheme at present; 

(b) if so, the reasons therefor; and 
(c) by when new cards are pro 

posed to be issued? 
THE MINISTER OF STATE IN THE 

MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY ' DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) Milk cards are not being issued 
except in very special circumstances. 

(b) The Scheme cannot procure enough 
milk to serve all the applicants. 

(c) Milk procurement is likely to 
improve, as in other years, from September. 
It should be possible to issue new cards then. 

 
 COOPERATIVE FARMING SOCIETIES 
950. SHRI RAM SAHAI: Will the 

Minister of FOOD AND AGRICULTURE be 
pleased to state: 

(a) the number of cooperative farming 
societies functioning in India at the end of 
March, 1967; 

t [ ]   English translation. 
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(b) the number of members in these 
societies and the liabilities of the 
societies with regard to loans; and 

(c) the number of such farms as are 
functioning properly?] 

 
 
t[THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION 
(SHRI M. S. GURUPADASWAMY): (a) 
to (c) Information is being collected and 
will be laid on the Table of the House.] 

FoURTEEN-SEATER   BUSES   FOR   D.T.U. 

951. SHRI R. P. KHAITAN: Will the 
Minister of TRANSPORT AND 
SHIPPING be pleased to state: 

(a) whether Delhi Transport Un-
dertaking propose to put into service 
fourteen-seater buses in the congested 
areas of Delhi; 

(b) if so the number of such buses 
and by when they are likely to be put 
into service; and 

(c) the Central assistance sanctioned 
for this purpose? 

THE MINISTER OF TRANSPORT 
AND SHIPPING (PROF. V. K. R. V. 
RAO): (a) No such proposal is under the 
consider the consideration of the Delhi 
Transport Undertaking at present. 

(b) and (e) Do not arise in view of (a) 
above. 

PRICE OF INDIGENOUS WHEAT IN 
DELHI VlLLACra 

952. SHRI R. P. KHAITAN: Will the 
Minister of FOOD AND AGRI-
CULTURE  be  pleased  to  state: 

(a) whether it is a fact that th* price 
of indigenous wheat in Delhi villages is 
going up daily immediately after the 
harvest; 

(b) what has been the price oJ 
indigenous wheat in May and June, 
1967; and 

(c) the steps taken to stabilise the 
price? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVEi 
LOPMENT AND COOPERATION 
(SHRI ANNASAHEB SHINDE): (a) 
No, Sir. 

(b) A statement is attached. 
(c) Does not arise. 
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PERMIT TO RATION CARD HOLDERS FOR 
BRINGING INDIGENOUS WHEAT 

953. SHRI R. P. KHAITAN: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state: 

(a) the number of permits issued to 
ration card holders in Delhi to bring 
indigenous wheat for their consumption since 
the date of introduction of permit system; and 

(b) the total quantity of wheat for which 
permits have been issued? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) and (b) Even before the 
introduction of the permit system in respect 
of ration card holders not owning agricultural 
land being permitted to import indigenous 
wheat into the Delhi rationed area, those 
ration card holders who owned agricultural 
land •utside the rationed area of Delhi, were 
being permitted to import wheat produced on 
their own lands against cancellation of wheat 
coupons on ration cards. So far 483 such 
permits have been issued for a total quantity 
of 1745 quintals. No permits have been 
issued so far to ration card holders not 
owning agricultural land eutside the Delhi 
rationed area for importing indigenous wheat. 

CALCUTTA PORT COMMISSIONERS 

954. SHRI ARJUN ARORA: Will the 
Minister ri TRANSPORT AND SHIPPING 
be pleased to state: 

(a) the age of the Chairman of the 
Calcutta Port Commissioners; 

(b) the number of extensions given ♦o 
him date-wise; and 

(c) whether any other officers were head 
by this officer prior to this assignment? 

THE MINISTER OF TRANSPORT AND 
SHIPPING (PROF. V. K. R. V. RAO): (a) He 
completed 82 years on 1B-3-1967. 

(b) He was appointed as Chairman, 
Calcutta Port Commissioners, for a 
period of two years initially with 
effect from 1-4-1962. He was granted 
extensions of re-employment for two 
years with effect from 1st April, 1964 
and one year each from, 1-4-1966 and 
1-4-1967. 

(c) He held various posts in the 
Government of India as an officer of 
the Indian Audit and Accounts Ser 
vice, the last office held by him before 
appointment as Chairman, Calcutta 
Port Commissioners, being Secretary 
in the Ministry of Food and Agricul 
ture (Department of Food). 

 
tLJBiHAR RELIEF WORKS IN    FOREIUK 

COUNTRIES 
494. SHRI RAM SAHAI: Will the 

Minister of FOOD AND AGRICULTURE be 
pleased to state: 

(a) the names of foreign countries whose 
citizens are doing relief work for the famine-
striken people of Bihar; and 

Ob) if so, what are the detail* thereof?] 
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t[THE MINISTER OP STATE IN THE 

MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHEB 
SHINDE): (a) Nationals of America, 
Germany and Britain among others are doing 
relief work in Bihar. 

(b) No, Sir.] 

 
 COMPLAINTS  AGAINST PRADHAN  or GRAM 

SABHA (DEIJHI) 
719. SHRI S. K. D. PALIWAL: Will the 

Minister of FOOD AND AGRICULTURE 
be pleased to state: 

(a) whether it is a fact that in 1965 about 
10ft—125 residents of Patparganj     (Delhi)   
jointly    lodged 

f[ ]  English translation. ITransferred from the    
0th June, 1967. 

certain complaints in writing with the Delhi 
Administration against the present Pradhan of 
the Gram Sabha; 

(b) if so, whether these complaints were 
enquired into by the then Assistant 
Development Commissioner (Panchayat), 
Delhi Administration; 

(c) if the answers to parts (a) and (b) 
above be in the affirmative, the details of 
these complaints and the results of the said 
enquiry; and 

(d) whether the decisions of the enquiry 
have since been given effect to and if not, the 
reasons therefor?] 
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ttTHE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION 
(SHRI M. S. GURUPADASWAMY): 
(a) to (d) A statement Is laid on the 
Table of the House. 

STATEMENT 
(a) to (d) In 1965, one complaint 

against the Pradesh, Gram Sabha, 
Patparganj was made by 89 villagers 
jointly to the Chairman, Block Panchayat 
Samiti, Shahdara. A second complaint 
was made against him by 17 persons 
jointly to the Development 
Commissioner, Delhi. The first 
complaint was enquired into by the 
Chairman, Block Panchayat Samiti and 
the Block Development Officer, 
Shahdara. On the basis of their reports, a 
notice was served on the Gaon 
Panchayat, Patparganj to show cause 
why it should not be superseded. While 
replying to the notice the Panchayat 
wanted that the Asstt. Development 
Commissioner (Panchayats) should visit 
the village and see things for himself. 
He, accordingly, paid a visit to the 
village to look into the matter. 

The  main allegations     against the 
Pradhan were: 

(i) The Pradhan filed false ejectment 
cases on account of party-politics 
resulting in the wastage of Goan 
Sabha Area Funds. 

(ii) The Pradhan filed cases according 
to his own sweet will against those 
persons who opposed him. 

(iii)  The Pradhan did not file any 
ejectment case against    any    resident 
of his own village Shamaa-pur Jhangir. 
(iv) The Pradhan and his relatives have 
made encroachments on the Gaon Sabha 
land. The  Asstt.  Development  
Commissioner  (Panchayats)     
concluded that but for some 
encroachments including one by the 
Pradhan and one by 

f[ ] English, translation. 
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his brother, the work of the Panchayat 
was going on satisfactorily. 

The Pradhan was directed to surrender 
his possession and file ejectment suits 
against the others. Before filing the 
cases, the Pradhan requested for detailed 
demarcation of the Gaon Sabha land so 
as to facilitate ejectment proceedings. 
The Naib Tehsildar (Panchayats) was 
directed to carry out the demarcation. 
That has been done and the Pradhan has 
again been advised to take immediate 
action against the encroachments and the 
Block Development Officer, Shahdara 
has been asked to keep a watch over the 
compliance.] 

present Pradhan of the Gram Sabha, 
Patparganj, Delhi during his tenure of 
office; 

(b) the amount of money spent by the 
Gram Sabha in these cases and the total 
amount of money out of this amount 
which, was received by the Pradhan of 
the Gram Sabha as allowances; and 

(c) the number of cases out of the 
total number of cases mentioned above 
which were won or lost by the Gram 
Sabha?] 

  

 UNAUTHORISED OCCUPATION OF LAND TN 
DELHI 

720. SHRI S. K. D. PALIWAL: "Will 
the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) the number of persons against 
'whom cases regarding unauthorised 
•ccupation of land were field by the 

 

t[THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION 
(SHRI M. S. GURUPADASWAMY): 
(a) to (c) Since the commencement of 
the tenure of the present Panchayat in 
December, 1963, the Gram Sabha, 
Patparganj, has filed 29 cases against 40 
persons for unauthorised occupation of 
land. Out of the 8 cases decided so far, 
the Gram Sabha has won 2 and lost 6. 
The expenditure incurred in these cases 
so far has Deen Rs. 4,148.57 Padse 
inclusive of allowances, amounting to 
Rs. 584,00, received by the Pradhan of 
the Gram Sabha.] 

fTransferred from the  9th June,   1967. 
t [ ] English translation. 
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L[TUN AUTHORISED OCCUPATION OF 

SHAMLAX LANDS 

723. SHRI S. K. D. PALIWAL: Will 
the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that some 
complaints against the pradhan of ?he 
Gram Sabha, Patparganj (Delhi) and 
some of his relatives regarding 
unauthorised occupation of the sham-lat 
(common) lands of the Gram Sabha, 
were received by the Delhi 
Administration during the year 1965-66; 

(b) if so, whether any enquiry was 
made regarding these complaints by the 
Naib Tehsildar during July, 196,6; and 

(c) if so, what were the results of the 
enquiry and whether any action •was 
taken thereon; and if no action »>sa 
taken, the reasons therefor?] 

 
t[THE MINISTER OF STATE DC 

THE MINISTRY OF FOOD, AGM-
CULTURE, COMMUNITY DEY*. 
LOPMENT AND COOPERATIO* 
(SHRI M. S. GURUPADASWAMYr (a)  
Yes, Sir. 

(b) Enquiry wa* made by the Mai* 
Tehsildar (Panchayats); be visit*** the 
village for demarcating |he Ga** Sabha 
land on the request of *• Pradhan, who 
had been advised I* take action against 
the eneroacher*. 

(c) In course of demarcation, th* 
Naib Tehsildar (Panchayat) detect** 
some additional encroachments anl 
reported the same. One encroachmea* 
found by the Naib Tehsildar WM made by 
a relative of the Pradhaa. The Pradhan 
has been advised to initiate legal action 
against the ea-croachers and the Block 
Development Officer waa directed to 
keep a watck 

tTraiwferred from the    9th    June, 1967. 
% [ ] English translation. 
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t-ttELECTIONS   TO   GRAM   SABHA   IN 
PATPARGANJ   (DELHI) 

726. SHRI S. K. D. PALIWAL: Will 
the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) when the elections for the Gram 
Sabha, Patparganj (Delhi) were held 
tad what are the names of the Pra- 
dhan and other officials of the Gram 
Sabha; 

(b) whether it is a fact that no 
general meeting of the above Gram 
Sabha has been called for a number 
of years and. the meetings of the Gram 
Panchayat are always held at the re 
sidence of the Pradhan in spite of 
objections raised by its members; 

 

(c) whether the entire land belonging 
to Patparganj area was acquired by the 
Delhi Administration and a Gazette 
Notification to this effect was also 
published on the 7th July, 1966; and 

(d) the reasons due to which the 
Gram Sabha of Patparganj was not 
dissolved whereas the Gram Sabha* of 
some other villages in Delhi wert 
dissolved following the acquisition of the 
land belonging to those villagers?] 

 

 Transferred from   the   9th June, 1967. 
t [ ] English translation. 
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 THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI M. S. 
GURUPADASWAMY): 

(a) Elections of the Gaon Panchayat, 
Patparganj were held in December, 1963. 
Names of the Pradhan and members of the 
Gaon Panchayat are as under: — 

 

t GOVERNMENT EMPLOYEES POSTED TOR 
ELECTION DUTIES 

815. SHRI K. C. BAGHEL: Will the 
Minister of LAW be pleased to state: 

(a) whether it is a fact that the Government 
employees who had performed duties on the 
election days during the Fourth General 
Election have not yet been paid allowance ad-
missible to them on that account; and 

O) if the answer to part (a) above •»e in the 
affirmative,. __ what is the /eason for the 
delay in making    the 

f [ ]  English translation. 
t Transferred from the  14th June, 1967. 

<yayments and when they are expected *o be 
paid the allowances? 

THE DEPUTY MINISTER IN THI 
MINISTRY OF LAW (SHRI D. R. 
CHAVAN): (a) No specific case of delay in 
payment of allowances to staff on account of 
election duty performed during the last 
General Elections in 1967 has been brought to 
th* notice of the Government so far. 

(b) Does not arise. 

12 NOON 
CHAIRMAN'S RULING RE ALLEGED  
BREACH  OF PRIVILEGE      BY SHRI   

SHEEL   BHADRA   YAJEE 

MR. CHAIRMAN: On May 30, 1967, in 
the course of the debate on Prof. Hazari's 
report, Shri Sheel Bhadra Yajee made an 
allegation that "when the report of the Vivian 
Bose Commission was being discussed, even 
though there were 750 M.Ps., Sahu Jain did 
not find a single member to lament, and 
Lohia Sahib had to take rupees one Lakhs 
and, on receiving, that amount, he got it 
signed". Shri Rajnarain submitted that this 
charge was "false". 

Subsequently, on June 5, 1967, Shri 
Rajnarain gave notice of a question of breach 
of privilege against Shri Yajee for making the 
statement concerning Dr. Lohia, already 
referred to. Shri Rajnarain also raised the 
matter in the Rajya Sabha on the same day. He 
submitted that either Shri Sheel Bhadra Yajee 
should substantiate his charge against Dr. 
Lohia, Or the matter should be sent to the 
Committee of Privileges for appropriate 
action. In the alternative, he suggested that 
Shri Sheel Bhadra Yajee should apologise and 
state in the House that he was withdrawing his 
charge. Shri Yajee was not present in the 
House on that day. I observed then that I 
would like to have Shri Yajee's views in the 
matter but that I would not allow Shri Raj-
narain to raise it as a question of privilege. 
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On June 6, 1967, Shri Sheel Bhadra 
Yajee made a statement in the House 
with my permission. In the course of thst 
statement he reiterated his charge.    He 
said: 

"I say it is correct and it is a fact, 
and I am prepared to prove it. I am not 
prepared to withdraw it. You said that 
1 should express by regret if my 
allegation is false. In case it is false I 
would express my regrets. But I know 
that the report that I have received is 
from a reliable source and I would pro-
duce everything as and when necessary 
and, therefore, I think that they are 
correct in respect of Sahu-Service 
Party, and I am not prepared to drop 
it." 

After Shri Yajee made the statement. I 
observed that I was not satisfied with the 
way in which he had made the statement. 
I added that I would like him to 
substantiate before me what he said, and 
then I would proceed with the matter 
further. 

On June 10, 1967, Shri Yajee saw me 
at my request. I asked him whether he 
knew directly and from his personal 
knowledge anything about Dr. Lohia 
taking one lakh of rupees, as alleged by 
him. Shri Yajee replied in the negative. 
Then I asked him what primary evidence 
he had in his possession for making the 
charge. He admitted that he had none. I 
pointed out to him that hearsay evidence 
had no value so far as my present enquiry 
was concerned and asked him, therefore, 
to file a written statement. 

Shri Sheel Bhadra Yajee has since 
filed a statement before me. In the 
statement, Shri Yajee admits that he 
made the allegation against Dr. Lohia 
based on certain "circumstantial" evi-
dence.   He has submitted: 

"I never said that the money was 
given to Dr. Lohia in my presence. I 
had no intention to defame Dr. Lohia, 
and there was no conspiracy by me to 
defame him and to mis- 

lead the House. Shri Rajnarain in his 
speech described my Congress Party 
and Congress Government as orderly 
of the Birla Empire and I had to pay 
him in the same coin." 

I want to make it clear that Members, 
who are not in a position to substantiate 
charges of the nature made in the present 
case, should not make such statements. 
Allegations and counter-allegations of 
this nature by Members detract from the 
dignity of Parliament. As has been well 
stated by May, "Good temper and 
moderation are the characteristics of 
parliamentary language. Parliamentary 
language is never more desirable than 
when a Member is canvassing the 
opinions and conduct of his opponents in 
debate." I would like to add that it would 
be a good rule tp observe that Members 
of one House should not use the freedom 
of speech on the floor of the House to 
make allegations or charges against 
Members of the other House. As Shri 
Yajee has stated that he had no intention 
to defame Dr. Lohia or to mislead the 
House, I would like the matter to rest 
here. I hope Shri Sheel Bhadra Yajee 
would take note of what I have state. 
(As some hon.    Members   stood   to 

speak) 

MR. CHAIRMAN; Nothing more; I 
would not allow anybody to speak after I 
have given the ruling. Mr. Yajee; would 
you like to say something? 
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motion which names 'Communist 
countries". (Interruptions) I tell you 
why because, as far as the C.I.A. is 
concerned, you may accept it because 
some reports have appeared in the 
'New York Times', 'Life' and other 
American                magazine        containing 

statements by people who have been directly 
connected with the C.I.A. to the effect that 
they have been financing certain 
organisations. On the other hand, you do not 
have any such statement emanating from any 
paper in any socialist country, or any orga-

nisation in any socialist country. 
(.Interruptions). I am only submitting; I am 
not saying anything else. You judge them, 
Sir, but there is no such thing so far as the 
socialist countries are concerned. The C.I.A. 
ia mentioned here because the people who 
have been very directly connec-ed with the 
C.I.A. had said so. It ia because the 
American Senate and the House of 
Representatives had discussed this matter. It 
is because last year five articles appeared in 
the "New York Times" plus an editorial, it is 
because the American Senators and 
Congressmen themselves are publicly taking 
exception to C.I.A'* operation in other 
countries. But there is not an iota of evidence 
of this category so far as the socialist coun-
tries are concerned. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
What about the "Patriot"? It is paid on a 
regular basis. 

SHRI BHUPESH GUPTA: There is   not  
an   iota  of  evidence   .   .   . 

MR. CHAIRMAN: You are making a 
speech, it seems, Mr. Gupta. 

SHRI BHUPESH GUPTA: No. Mine is a 
submission. Sir, I think it is a gross insult to 
the communist countries      .    .   . 

SHRI C. D. PANDE (Uttar Pradesh): No. 
It is a bare truth. 

SHRI BHUPESH GUPTA: . . . to the 
socialist countries to be mentioned in the 
manner in which it has been mentioned. 

SHRI RAJNARAIN (Uttar Pradesh): 
On a point of order. 

MR. CHAIRMAN: I would like to say 
that if anything more has to be said, it 
may better be done out-aide the House, 
not here. 

CALLING ATTENTION TO A MAT-
TER OP URGENT PUBLIC IMPOR-

TANCE 

C.B.I. REPORT ON USE OF FOREIGN 
FUNDS IN  ELECTIONS 

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Sir, I had earlier informed the House
that the Intelligence Bureau had been
esked to make enquiries into the use
•of foreign friends in the recent elec
tions and for other purposes----------  

SHRI BHUPESH GUPTA (West 
Bengal): On a point of order, Mr. 
Chairman, Sir. You would not be right, in 
public interest, to admit a 



 

SHRI C. D. PANDE;     No. 

SHRI BHUPESH GUPTA: Why I «ay 
so, Sir, it is for you to consider. I know 
that he will say "No". You wee entitled 
to say "No". I am also entitled to make 
my submissions. All I say, Sir is that 
when accepting a ^notion you have 
before you considerations of broad 
public policy and also facts of common 
knowledge. I assume, when you admitted 
this motion, that you had all the material 
that had appeared in the "New York 
Times' on authoritative sources from he 
American Senate and House of 1-
Sepresentatives in order to find out as to 
what the Government think. We shall 
discuss this matter later. As far as this 
reference to Communist countries is 
concerned, Sir, I submit ftat    .   .   . 

MR. CHAIRMAN: Mr. Gupta, What 
exactly do you want? 

SHRI BHUPESH GUPTA: I want that 
this reference to "Communist countries-" 
here should b3 deleted. 

SHRI AWADHESHWAR PRASAD 
SINHA (Bihar): Sir, on a point of esder, 

MR.- CHAIRMAN: Whatever it may 
*e, I have admitted it. 

SHRI BHUPESH GUPTA: You have 
not yet. 

MR. CHAIRMAN: I have ad-:8atted it 
and therefore you cannot «y anything 
now. It has been admitted. 

SHRI BHUPESH GUPTA: Sir, I am 
not questioning that, I am not 
4ufistiohing your authority. But what I" 
am saying is this. When you admit « Bill 
it comes here and we raise various points 
and then it is for you • b say whether 
certain'things that we raise should not be 
considered. 

MR. CHAIRMAN: I have admitted 
the Calling Attention motion. 907 RS—
4. 

SHRI AWADHESHWAR PRASAD 
SINHA: Sir, I raise this point of order 
and it is a procedural matter which I 
want to place before you. The Calling 
Attention motion has come and you have 
admitted it. At this stage when it is on 
the order paper it has never been 
objected to in the House. I have been 
here for a decade and it has never been 
done before. This is a new departure that 
the hon. Member has made of object* 
ing to the admission of the Calling 
Attention motion. It is a departure from 
the rule, because once the question has 
been admi.ted it cannot be objected to. If 
anvbody objects to it, then he is 
questioning the authority of the Chair. I 
beg of you to see that in future when you 
have admitted a question or calling 
attention motion no hon. Member raises 
a point of order, saying that it should not 
be admitted. 

SHRI BHUPESH GUPTA; I have the 
right. 

SHRI AWADHESHWAR PRASAD 
SINHA: You have no right whatsoever 
when the Chair has admitted it. 

MR. CHAIRMAN: The Home Min-
ister. 

THE MINISTER OF HOME AFF-
AIRS (SHRI Y. B CHAVAN): Sir, I had 
earlier informed the House that the 
Intelligence- Bureau had been asked to 
make inquiries into the use of foreign 
funds in the recent elections and for other 
purposes. A report has recently been 
received from the LB. and is being 
examined carefully. The Government 
will take seme time to formulate their 
conclusions on the report and to decide 
whether any further inquiries are 
necessary. The reported publication in 
the New York Times, which has been 
quoted in some Indian newspapers of 
14th June is not based on the intelligence 
Bureau's report and what have been 
described as the Bureau's findings are 
only conjectures. 

(Interruptions) 
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MR. CHAIRMAN: Nothing more on 
this, except that I may inform hon. 
Members that there will be a discussion 
on this at 4.30 P.M. Then you can 
mention what you want to say on this 
matter. 

SHRI MULKA GOVINDA REDDY 
(Mysore): We should have a discussion, 
Sir. 

MR. CHAIRMAN: Yes you will have. 

HOME MINISTER'S STATEMENT 
CORRECTING HIS STATEMENT 
OF 14-6-67 REGARDING REPLIES 

OF GOVERNMENT OF WEST BEN-
GAL ABOUT NAXALBARI 

THE MINISTER OF HOME 
AFFAIRS (SHRI Y. B. CHAVAN): Sir, 
while making a statement in this House 
at mid-day on 14th June regarding the 
situation in the Naxalbari area I had 
stated that I had sent a telegram to the 
Chief Minister, West Bengal, on 12th 
June, and that my Ministry had also 
addressed a request to the West Bengal 
Government the same day for full facts 
in connection with the notice of a 
discussion on the following day in the 
other House. I had proceeded to say that 
since I had not received replies to those 
communications. I was somewhat 
handicapped in making a full statement. 

A reply to my telegram to the Chief 
Minister was received in the afternoon of 
14th June. A reply to the other 
communication of 12th June had, 
however, been received in the Home 
Ministry at about midnight on 13th June. 
It has also been brought to my notice that 
in response to a request made by my 
Ministry on 10th June a wireless message 
had been received in the Home Ministry 
in the afternoon of 13th June. 
Unfortunately neither of these two 
messages was brought promptly to my 
notice or that of any of the senior officers 
who were 

dealing with the subject with the result 
that I had not been informed about them 
when I made my statement at mid-day on 
14th June. I regret that in these 
circumstances I made a statement in this 
House to the eifect that no information 
had been received   from the State 
Government. 

I wish to take this opportunity no make 
it clear that in stating that no reply had 
been received to the. twe 
communications of 12th June, it was far 
from my intention to suggest that there 
had been any undue delay on the part of 
the West Bengal Government. I may add 
that I have sent a communication to the 
Chief Minister, West Bengal assuring 
him on these lines. 

SHRI BHUPESH GUPTA (Wert 
Bengal); Sir, you will remember thrK. I 
had invited your attention to ths things 
which the hon. Minister ha? just now 
mentioned, that message* were coming 
from the Government est West Bengal. I 
also read out from the newspapers about 
statements made in Calcutta. Now the 
hon. Home Minister has corrected what 
he said and it is all right. But I would like 
to state that when the hon. Minister was 
making a statement in this House on so 
important a matter as this, I think his 
officials should not hav* shown this 
remissness which they have done. It was 
their duty—not his—to keep him 
informed as soon a* they received the 
statements. Sir, this was a serious lapse. 
Of course. now he has corrected his 
statements. But for two or three days the 
situation h^d gone on with the West Ben-
gal Government saying that they had sent 
their statements and the Central 
Government saying that—as he had 
stated in his earlier statement—they had 
not received them. That situation should 
not have been created Anyhow, Mr. 
Chavan has corrected it now. I hope in 
future he will look after this thing a little 
better and that his officials will be more 
alert and active. 
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REFERENCE    TO   

ALLEGED TAPPING OF 
TELEPHONES OF 

MEMBERS OF PARLIA-
MENT 

SHRI BHUPESH GUPTA: (West 
Bengal): Sir, I sought your permission to 
raise thia question, that as a Member of 
Parliament it has become extremely 
difficult to function. Our telephone talks 
are being tapped in a manner that we 
cannot talk. This morning a member of 
the West Bengal Government, Shri 
Biswanath Mukerjee, wanted to talk to 
me on the food situation and while 
talking to him on the telephone it was 
very difficult for me to hear him, but I 
could hear that tapping was going on. 

SHRI A. D. MAN! (Madhya Pradesh): 
How do you know? 
SHRI BHUPESH GUPTA;    I know it   
Mr. Mani may be lacking in that 
intelligence, intellgent as he is,   but I 
know it was being tapped.    Now, Sir, it 
is a very    serious matter.     I would 
request you to depute an officer some 
time to my house to listen to telephone 
conversations.    When I have a 
conversation on the telephone it will be 
tapped. Messages are tapped and tape 
recorded. When I talk to a Cabinet 
Minister or to you, Sir, the conversation 
is tapped. They tap you, Sir, because 
when you talk to me on my telephone 
they tap my telephone, therefore you are 
being tapped  also.    Now,  this is the 
position. Only one thing more I want to 
say. When on a criminal matter there was 
the  suggestion that telephones were 
being  tapped  there   was   commotion in 
the House of Commons and in   the 
British Press.   But here it has become a  
common   practice.        Therefore,   I 
seek your protection. Sir, as a   Member 
of Parliament and as a citizen I place this 
before you to deal with it and to 
intervene in a proper manner so that 
there is     no     more of such things.    
The officials should be made to realise 
that this kind of grotasque interference 
with the work of Members of Parliament 
as tapping of telephones and BO on, will 
not be con- 

tinued. Therefore, there should be a 
solemn assurance given to you by the 
hon. Minister on oath that telephones of 
ours are not being tapped, 

SHRI RAJNARAIN    (Uttar      Pra-
desh):   Sir, on a point of order. 

MR.  CHAIRMAN:    Papers      to be 
laid on the Table. 

SHRI RAJNARAIN: Sir, on a point of 
order.   srrq  ^TT    3?F!  *fr   SPTT^, 

«rral I t 

SHRI Y. B. CHAVAN: This ia a very 
important matter which Shri Bhupesh 
Gupta has raised. It is a serious charge. It 
is very difficult for Members to function 
if their telephones are tapped. That is a 
very serious charge which he wants to be 
looked into so that there is no inter-
ference with the free work of Members of 
Parliament. But I can make it clear here 
and I can assure the House that this is an 
absolutely wrong impression that 
telephones of some Members of 
Parliament have been tapped. I am 
making this serious and responsible 
statement that no Member of Parliament 
is having hi« telephone tapped. There 
may be some difficulties on the line, I 
don't know. 

SHRI BHUPESH GUPTA:    I leave 
it to your conscience. 
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MR. CHAIRMAN: I do not wish to 
say anything more except that there is 
something wrong most probably with the 
telephone system. Sometimes we 
telephone and we do not get a reply or 
the telephone does not work. There is 
something wrong about it. It is a matter 
to be looked into by Government. 



 

SHRI BHUPESH GUPTA: I will tell 
you. Once we had a talk with the 
Communications Minister and he said we 
should take it up with the Home 
Minister. He is not alive now    .   .   . 

MR. CHAIRMAN: You can have a 
talk with the Communications Minister. 

PAPERS LAID ON THE TABLE 

NOTIFICATIONS UNDER THE ESSENTIAL 
COMMODITIES ACT, 1955 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION 
(SHRI ANNASAHEB SHINDE): Sir, I 
beg to lay on the Table, under subsection 
(6) of section 3 of the Essential 
Commodities Act, 1955, a copy each of 
the following Notifications of the 
Ministry of Food, Agriculture, Com-
munity Development and Cooperation 
(Department of Food): — 

(i) Notification G.S.R. No. 898, 
dated the 5th June, 1967, 
publishing the Foodgra;ns 
Movement Restrictions (Ex-
emption of Certified Seeds) 
Amendment Order, 1967. 

(ii) Notification G.S.R. No. 899, 
dated the 5th June, 1967, 
publishing the Foodgrains 
Movement Restrictions (Ex-
emption to Food Corporation of 
India) Amendment Order, 1967. 

[Placed in Library. See No. LT-
710/67 for (i) and (ii)]. 

 

MR. CHAIRMAN: You will fcaov. 
about it. The Home Minister is not here. 

MOTION FOR ELECTION TO 
THI ALL-INDIA INSTITUTE OF 

MEDICAL  SCIENCES  AND 
PROGRAMME THEREOF 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI B. S. 
MURTHY): Sir, I beg to move the 
following Motion: — 

"That in pursuance of clause (g) of 
section 4 of the All-India Institute of 
Medical Sciences Act, 1956 (25 of 
1956), this House do procesti to elect, 
in such manner as th* Chairman may 
direct, one member from among the 
members of the House to be a member 
of the All-India Institute of Medical 
Sciences in the vacancy caused by the 
resignation of Dr. S. Chandrasekhar 
from the membership of the said 
Institute." 
The question was put ond the motion 

was adopted. 
MR. CHAIRMAN: I have to inform 

Members that the following dates have 
been fixed for receiving nomination* and 
for hold'ng election, if necessary, to the 
All-India Institute of Medical 
Sciences:— 

1. Number of Members    to    b» 
elected—One. 

2. Last date and time for receiv- 
ing nominations—20th Jtine, 
1967(Up to 3.00 P.M.) 

3. Last date and time for with- 
drawal of candidature—21m 
June,  1967   (Up to 3.00 P.M.) 

4. Date and time of election—23rd 
June, 1967 (Between 3.00 P.M. 
and 5.00 P.M.) 

5. Place of  election—Room     Ho- 
63. First Floor. Parliament 
House, New Delhi. 

6. Method   of     election—Propor- 
tional representation lfty me^ns 
of the single transferable vote. 
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MESSAGE FROM THE LOK SABHA 
THE ANTI-CORRUPTION LAWS 

(AMENDMENT) BILL, 1967 

SECRETARY: Sir, I have to report to 
the House the following message 
received from the Lok Sabha, signed by 
the Secretary of the Lok Sabha: — 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I 
am directed to enclose herewith the 
Anti-Corruption Law» (Amendment) 
Bill, 1967, as passed by Lok Sabha at 
its sitting held on the 16th June, 1967." 

Sir, I lay the Bill on the Table, 

[THE DEPUTY CHAIRMAN in the Chair] 

THE BUDGET   (GENERAL),  1967-
6* —contd. 
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"Twinkle, twinkle, political star, 
How I wonder what you are." 

"When your gun powder is wet, And 
your plans are upset, You are but 
caught in' a net. 

Then you appear in the Budget." 

SHRI M. N. KAUL (Nominated): 
Madam Deputy Chairman, I feel that the 
Indian economy today is reeling under 
several blows. The hon. Finance Minister 
referred to two blows, namely, the two 
wars, one with China and the other with 
Pakistan, and the two successive 
droughts. Supe'-imoo^ed upon these 
blows was the third blow of devaluation. 
The Budget papers now conclusively 
show 
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[Shri M. N. Kaul.] than it was a wrong 
step as I, amongst others, anticipated at 
tne time when the decision was taken. 
And tne Finance Minister has been frank 
enough to recognise that fact plainly in 
his Budget Speech when he sa^d that the 
cost of subsidy on imported foodgrains 
came to Rs. 115 crores. Now, tha. was 
necessitated by the decision of 
devaluation. And that single decision has 
led to this consequence that the outlays 
on developments have to be halted for ihe 
time being. Then, another circumstance 
to wliich he drew attention was that we 
are now spending three hundred millioi 
dollars on fertilisers. Naturally, af er 
devaluation, this will cost much more 
than would have been the case bsfore 
devaluation. Then the entire servicing of 
our debts also will cost mo-e. Now, 
devaluation is an accomplished fact and it 
is no use goinp into it more deeply. But it 
is necessary to record the oninion that 
this was a decision which super-imposed 
great burdens on the Indian economy. 
Madam Deputy Chairman, I hav? n°rhaps 
the unique privilege in this House of 
hav'n<r heard the BtHfot Soeech°s of 
Finance Minister* du~inp the last thirtv 
years. So, before iTiv rnind's *>JW there 
is a nocture o* 'Rud?ets of the various 
Fin-aii'"' Ministers/ This is riot the time 
tr< «o in*'* that. But I wouM sav one 
th;n«. Th" task the Finance Minister lias 
to faoe todav is a task which no rn« had 
to f.ac» before. It is a Hp^^ileaa task that 
he has undertaken. 

Miriam, his Budget Speech is written in 
an excellent strle and is soft-tMem. But 
behind that Soeech I find, if T mav put it 
tha1 way. there «*•«. re,vo->„t5nn;)v^ 
decisions, revolu-!tKw~v ra the ri^ht sense 
of the word. I unii n'efc out the decisions 
which I • oa'l revolutionary. 

TSo first decision is that deficit 
fm*,n'"Tir» nfa&t b° r°*ftrained so far as 
it is hum*mV possible. T hope the he 
will stand firm on that decision. 

The second decision is that the whole 
concept of the Plan has been altered. The 
Finance Minister does not eay so 
explicity in his Speech. But if you read 
between the lines, he has taken decisions 
which clearly indicate that in the years to 
come Jie concept of the Pian will be 
completely diffrent from what it has been 
so far. For instance, I will refer to wo 
sentences. On page 14 of hir Speech he 
says:— 

"...It is, however, important for us to 
enquire whether they (difficulties) do 
not signify something more basic in 
our plans anl policies which also calls 
for a correction in emphasis if not in 
direction." 

The other sentence to which I should like 
to refer is in paragraph 41:— 

"Pe. haps in the past, our investment 
decisions have been guided more by a 
general consideration of our long-term 
needs rather than by a precise 
assessment of the relative ra e of return 
in different activities." 

So we know for certain that what, will 
guide the Government will be the precise 
assessment of the relative ra e of return in 
diffsrent activities. 

The Finance Minister has left the 
House in no doubt that ha wants to give a 
pride of place to agriculture. It is not a 
question of a^ricul ure being dominant. 
The two drought have done one pood 
service. They hav° shown conclusively to 
the Government and the people of India 
that the Plan mus1 be an integrate* one. 
This means that aprifu'ture and industry 
should be pV»r™1 in o'ooer proDort'ons 
from th* point of view of investment. 
That is t*<« vital ou»s-Hon. So we know 
the lines on which invesment will take 
place in future. 

The Finance Minister has already 
given an indication of his mind, as I said 
earlier, b*' taVnt? a dcision t**at we will 
imnct fe^,ii!^or<. to **>«» value of three 
hundred million dollars. 
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I have gone through, the Budget 
papers for many years. But this time I 
hnd tnat the Budget papers laave a sense 
oi direction, a viewpoint, an approach, 
and that cannot be unless you have a 
head who is capable of giving directions. 
I have a feeing that tae thoughts in this 
Budget flow from the mind and per-
sonality of the Finance Minister because 
I believe that if the head is iolid, the 
subordinate liquids freeze Mo solidity. 

One point that I would like to "aake 
clearly is illus rated by this sentence on 
page 8 of the Economic Survey:— 

"Industrial output levels for the 
later years of the Fourth Pan nrist be 
planned on the basis of the higher 
levels of agricultural   production." 

ISbw «iha' is just a single sentence. But 
no ofheial could put in that sentence 
unless he knew that behind that sentence 
was the author! y of !«he Finance 
Minister. This is a very revolutionary 
concept. That shows shat our industrial 
ou put will now ;le definitely linked to 
the level of agricultural outout. Now that 
is something wtrch we have missed all 
these years and we come to the 
fundamental princml° that if the 
idevplonm-mt. of in^ustrv keeps pace  
with aTJcuW.u al outoute, we will be •n 
solid ground and our economy will 
proceed smoothly. 

Ot course, with all the ability that «io 
can command a"d with all the 
IfiKowtedige "Hurt one has, it is never 
possible to achieve success unless tine is 
favoured by pood luck and »0od luck in 
©»*s rase is the coming erf monsoon. 
Wh°^ Mr. Wood, the President of th° 
World Bank, was Sskpd "What is '** 
rtosition?" He said. MT do not tfrv^ -that 
the Budget   and the la^o-e defence 
exp°nditure are mrwioploiji^ •TT"oW«,ms. 
What is I'ea'ly iryinortont is Jhe coming 
mon-«on whH' will change the   whole 
picture   f>f  the  Indian  economy". 

It has been said that the Budget 
presented by the Finance Minister is a 
status quo Budget. Well, as i nave 
shown, it ia a status quo Budget in the 
sense that the Finance Minister has to 
mark time for the present This is the 
wisest decision that ne could take in the 
circumstances. This is not .he time when 
he can give up or erode souces of 
revenue. He has raisei excise duties 
which he was bound to. Any false 
decision! based on assumptions, which 
may not have turned out to be fac s 
would have landed him into greater 
difficulties. 

Now> Madam Deputy Chairman, there 
are gne or two suggestions that I would 
like to make. 1 spoke las: year on the 
question of demonetisation. I have 
considered that matter further. In fact, I 
had the advantage of discussing his 
matter with some of the predecessors of 
ihe hon. Finance Minister. I have been at-
tracted by this idea for a long time. When 
the first action on these lines was taken in 
he pre-independence days by Sir 
Archibald Rowland, he. told me that he 
could do it only up to a limited extent. 
But,, he thought we might 'o do it 
sometime to a larger .extent in a different-
context because the problems would 
multiply and that we would have to think 
very deep'y on this ques'ion. I still 
rememb°r his words that if demone-
tisation has io be done, it has to be done 
as a military operation. It has to be 
thought out precisely and clearly. 

I am clear in my mind that de-
monetisation will probably not be a 
complete success unless it is proceeded 
by nationalisation of ba^ks. I do not 
suggest that it should be done at the 
present moment. The present year is hot 
th? right time to disturb the economy of 
the country. But a decision will have to 
be taken some time. The nublic ooim'on 
is «;tronely moving  in favour  of this 
decision. 

I read with interest the speech which 
the hon. Finance Minister delivered to the 
bankers  this  morning. 
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[Shri M. N. Kaul.] 
They will be willing to accept his 
suggestions. But in practice I think the 
promise wiil not be fulfilled from what 
we know of their endeavours in the past. 

Madam, I had the advantage long ago 
of attending a course of lectures by Lord 
Keynes, and he used a phrase which is 
not found in his books, but it was a very 
significant phrase. He said, "Government 
is the monopolist of the legal tender". No 
other authority in the State can issue legal 
tender. Madam, on the basis of the legal 
tender issued by the Government there is 
the superstructure of credit. I know that 
the Reserve Bank controls that credit. I 
have seen in these Surveys the full 
account of the actions they have taken. 
But 1 feel that they do not go far enough. 
The Government must have full control 
over the banking on°rations; otherwise 
they are not able to implement their 
policies. This is a question on which, if 
the bankg do no' show good results and 
do not follow the advice that the Finance 
Minister has given to them, it would b<» 
high time that in propitious circumstances 
a decision is taken in favour of the 
nationalisation of the banks. 

1.00 P.M. 

Once the banks are nationalised, it 
would be easier, I think, to demonetise 
the currency. Now if there is one thing 
about which I feel strongly and consider 
as a drag on the Indian economy, it is this 
unaccounted money which is circulating 
like poison through the economic system. 
It is no use taking coercive actions. They 
lead to meagre results. Under orders of 
the court I have been in charge of a 
company to put its affairs in order and 1 
find that it is quite a normal thing in 
Bombay and other principal centres that 
transactions are divided into two parts, 
black and wh&e. Now this  state of 
affairs  cannot last for 

long and Government has to take the 
drastic step  of  demonetisation     and take 
it at a   time   when   nobody   is thinking 
of it and take the    people completely by 
surprise.      Now,    demonetisation is 
thought of as something  which  is  
extremely     complex and extremely 
difficult and which may shake the 
economic system.   I do not share that 
view.   I think, stripped of all 
complexities,  the concept  of de-
monetisation is simple.    What    is it? 
You have to issue an order that from a 
certain date, as I suggest, all people who 
possess legal tender should deposit it in 
banks, say, within a fortnight or three 
weeks or a month, so thas at once the 
legal tender is converted into bank credit.    
Now, the    people who have these bank 
credits should be authorised to withdraw 
from these credits to the full extent by 
cheques. The prohibition will be that they 
can only draw a  limited amount of the 
new notes for their petty and other 
expenses in cash, may be Rs. 500 or Rs. 
1,000 a month.   Now, simultaneously 
with these deposits in the banks, 
information  should  be conveyed     to the 
income-tax officer of these deposits 
having been made.   An exception can be 
made in the case of those who have 
currency notes in their possession upto a 
certain limit, say,     Rs, 1,000/-,  and their 
money     may    be converted into new 
notes.   That is &U that  is essential.      Tn 
this     scheme which I present, there will 
be    the minimum amount of disturbance.    
I* is  no use  saying  that  the     banking 
habit is not growing fast.   I find thBl 
vegetable sellers, butchers, small shop-
keepers and others are having    bank 
accounts and this demonetisation will 
force the habit of banking and saving on 
the people and the whole picture will be 
changed.   I know that details have to be 
worked out. • I say this not as a mere 
suggestion in my speech, but T make this 
pleq in all earnestness because this is a 
subject to which I. as ap. economist, have 
devoted some time.   I do not want to take 
up more time but if the    Finance     
Minister deputes some officer in his 
Ministry to discuss the matter with me, I 
shall 



4689       Budget (Genera!)        [ 19 JUNE 1967 ] 1967-68 4690 

be prepared to further discuss the matter 
to resolve any questions, because in the 
meantime, till the step is taken, there 
should be full and extensive discussion 
between the officials of the Finance 
Ministry and the Members of Parliament, 
at any rate, such of them as are interested 
in this step being taken. 

I do also feel strongly that sometime 
we will have to take steps in regard to 
gold and urban property because these 
are the two main things in which this 
unaccounted money finds an outlet. Now 
so far as gold is concerned, 1 have a 
simple proposal. Broadly it will be that 
people will be asked to make their 
declarations if under the present law it is 
not provided, and nobody's property will 
be aonfiscated. All that we will have to 
do is to make the Reserve Bank the sole 
agency for buying and selling gold up to 
amounts to be specified. The other step 
that will have to be taken is to limit the 
ownership of urban property—not more 
than, say, one or two houses. Beyond 
that, people will either have to sell their 
houses by a specified date or the pro-pe-
ty will vest in the Government and 
Government will sell it by public auction 
and hand over the proceeds to the owners 
of these properties. If these steps are 
taken, the vicious elements in the entire 
economy will be eliminated and 
Government will get control of a clean 
and stable economy on which a 
superstructure of industry and agriculture 
can be built. 

There is one other point I would like to 
refer to. As the survey points out, in the 
last few years, people generally having 
fixed incomes, pensioners and others, 
whose resources were depleted, were 
attracted by high rates of interest with the 
result that crores of rupees found their 
way into unscrupulous hands in the sense 
that these finance companies and these 
hire-purchase companies, attracted 
deposits at high rates of interest.   Now 

many of these companies have come to 
grief. In fact, during the preceding year, as 
the Government Survey points out, the 
deposits were so large that the deposits in 
the banks were depleted to an appreciable 
extent. I know that Government has taken 
some action. My suggestion is that the 
Government agencies, and particularly the 
Ministry <f Finance, should watcli the 
events concurrently. It is the duty of the 
Reserve Bank and the Department of 
Company Affairs to have knowledge of 
current events as they are happening. When 
all these companies broke up, when crores 
of rupees in deposits were lost, at that time 
Government took action and provided a 
certain restraint. And the restraint now is 
that most non-banking companies are 
prohibited from accepting deposits in 
excess of 25% of its paid-up capital plus 
free reserves. I think Government should 
completely ban these non-banking ins-
titutions from accepting deposits. Why 
should non-banking concerns take I 
deposits from the people? That is a sphere 
which properly belongs to the banks and 
should remain in their charge. Public and 
Private companies j can increase their 
capital. It is not I right that they do not 
increase their j resources in the normal way. 
For ' instance, in order to retain control of a 
concern, certain shareholders should have a 
minimum of 25 per cent, of share capital. 
Now if they have t° increase the share 
capital, these persons who practically 
control the company, will have to subscribe 
in a substantial measure from their own 
pockets. The present tendency to run 
business on loans and borrowings from the 
public and not resorting to the expansion of 
capital, should b* put a stop to. I feel that 
the hon. Minister mav give his personal and 
urgent consideration to this matter— that 
non-banking constitutions and industrial 
concerns should not take m->nev from the 
public on deposits but that this money 
should find a place in the bank from where 
it may be made available in the normal 
course. Thank you. 



4691        Budget. (General)      [ RAJYA SABHA ] 1967-68 4692 

THE DEPUTY CHAIRMAN: The 
House stands adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at eight minutes past one 
of the clock. 

The House reassembled after lunch at. 
half-past two of the clock. THE VICE-
CHAIRMAN (SHRI AKBAR ALI KHAN) in 
the Chair. 

SHRI A. G. KULKARNI (Maharash-
tra): Mr. Vice-Chairman, to-day I will be 
off a-"ing my observations on the Budget. 
At the outlet I congratulate the Finarca 
Minister for showing courage in avoiding 
deficit financing and making the Budget 
a balanced Budget. In this respect I fully 
congratulate him for a masterly analysis 
of the economic malaise in the first part 
of the Budget and I do think that this 
analysis will go a very long way to base 
our s rategy of attack on the economic ills 
in the years   to come. 

However, while appreciating the 
Budget in this respect, may I offer certain 
suggestions for implementation, 
particularly regarding the new impost 3 
on c?rtain items? In this respect I want to 
bring to the notice of the Finance 
Minister that instead of suggesting taxes 
on such common commodities like tea 
and coffee used by the ordinary people 
and similarly putting taxes on aluminium, 
cotton yarn etc. which will prove a real 
ph'iack in the progress of the decen-
tralised, industry. I would have suggested 
the Minister taxing the o-ban property 
deals in the metropolitan cities during the 
last 10 years. Similarly the deals taken 
place in the metropolitan citie? On lands 
should have been taxed because during 
the last 10 yea~s huge transactions have 
taken place and huse bl^ckmarket money 
has been utilised for purchasing the 
property.. If the Minister had. taken 
couraee and nationalised all these 
transactions of the last-10 years and 
acquired these assets by the Govern- 

ment and re-auctioned, a very large 
amount would have been available to the 
exchequer for utilisation in nation-
building activities. 

Similarly I may say that there is scope 
for reducing the non-develop-mental and 
administrative expenditure. If I can bring 
out the figures, during 1963-64 the non-
developmental expenditure was 
something like Rs. 1400 c'ores which has 
risen now to Rs. 2100 crores. I really fail 
to understand how during the reply in the 
Lok Sabha the Finance Minister stated 
that this expenditure has come down to 
10 P«r Cent. But as I have found out 
from the book presented to the 
Parliament. I am not convinced but I am 
prepared to be convin ed about   .   .   . 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI R. DESAI): May I correct the 
hon. Member? what I said wae, the 
administrative expenditure on the 
Administration. My defence wag that it 
has been brought down from 17 per cent 
to 10 per cent. I did not say the 
Expenditure   .   .   .   (Interruptions). 

SHRI A. G. KULKARNI: Even about 
the administrative expenditure, in 1963 it 
was Rs. 101 crores and now it is Rs.  163  
crores   .   .   . 

SHRI MORARJI R. DESAI: Com-
pared to the Revenues   .   .    . 

SHRI A. G- KULKARNI; I do think 
that there is scope for reduction in this 
respect. Similarly I want to bring to the 
notice of the Minister the Audit Report 
for 1967 wherein I do find that there is 
vast scope for energising the Revenue 
Department of the Government of India 
in collections and avoiding waste. I do 
not want to comment on them but if I 
may give some figures, in the Audit 
Report it ha? been pointed out that there 
was a short levy of Rs. 9.47 lakhs, 
accumulation of unaccounted baggage 
and reexport was not checked which ha? 
defrauded the   Government of Rs. 10* 
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lakhs„ remission- and writing- off has come to 
Rs. 3&.51 lakhs and underassessment on 
excise levy has come to Rs. 5.72 crores. 
Similarly there is -refund on cotton textiles'—
not to Birlas—amounting to about Rs. 2.98 
crores, arrears of Rs. 11.80 crores and under-
assessment Rs. 7.40 crores. It can be seen that 
there are only 648 cases out of round about 
10,000 cases amounting to Rs. 7.40 crores. In 
this connection may I bring to the notice of the 
Minister that if these checks had been 
introduced and if the Department had been 
energised to do a service to the nation, the 
present imposts would not have been 
necessary  at   all? 

Similarly I can say that the Union Excise 
,has been increasing out of proportion and it is 
seen that between the actuals and the 
estimates there is a great difference because in 
this report it is found out that the actuals are 
Rs. 9.61 per cent, above the estimates 
presented to the Parliament. I do think that 
here is an avenue where if certain efforts had 
been made this much loss couid have been 
avoided. 

Now I come to the problem of duty on 
cotton twist yarn and here having been always 
submitting my points to the Minister direct, I 
do not take the time of the House but in 
passing, I may mention that the basis on 
which these duties have been calculated is the 
Asoka Mehta Committee report. I do not 
know how it has been done hurt this report is 
not a unanimous report and in connection with 
the difference in cost of production of 
powerloom cloth and mill-cloth, there is a 
Minute of Dissent. Similarly it is seen that 
there is a vast under-estimation and as I have 
already referred, the duty to be collected is 
estimated at Rs. 7.48 crores but I do think that 
there is vast under-estimation because the 
proportion of free yarn used by the handloom 
and powerloom needs to be re-checked, and I 
think this will    be 
907 RS—9. 

re-checked and I hope before final proposals 
are made, the Finance Min,-ister will, be-kind 
enough to look into the matter again. 

Similarly I repeat that the Asoka Mehta 
Committee report is a package deal and if it 
had been implemented in a package manner 
and if any directions had been indicated in the 
Budget, the decentralised sector of the 
industries would have been really satisfied but 
the other incentives or facilities to be given 
out of the Committee report having been 
denied or not taken care of, the industry feels 
very much let down. 

Similarly this is a decentralised industry 
and the Government has got an avowed 
policy of assisting the decentralised 
industries, I can say for the information °f the 
House that roughly Rs. 50 crores have been 
invested by the agriculturists and the middle 
classes in the rural areas to run these 
industries. About four to fiVe lakhs direct 
employment is provided by this industry; 
about twenty lakh families depend on this 
industry. So may I plead with the Finance 
Minister to take all these things into 
consideration before finalising his proposals. 

Similarly, Sir, as regards agriculture I have 
got something to say. The whole of agriculture 
had been practically neglected right from the 
Second Plan. When the Second Plan was 
initiated, it was made industry-oriented, and I 
have found out from the reports of the Lok 
Sabha that in the speech made by the then 
Planning Minister it was said that once the in-
dustry got going they could import food of any 
amount. But that has since been the bane and 
the curse of this country, because we are now 
begging for food from abroad. So I do suggest 
that agriculture needs top priority at the hands 
of the Government.    In this connection, Sir, 
may I 
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mention that we are providing at present about 
only Rs. 400 crores for roughly 40 crores of 
acres of land, that is, roughly about Rs. 10 on 
an average for every acre of land. Even from 
my own experience in agriculture over the last 
twenty-five years I can say that even for the 
minimum extension service in agriculture, 
where the old traditional agricultural farmer 
has to change his age-old methods of pro-
duction and has to indulge in growing these 
hybrid varieties of crops and get two crops in 
one year from the same land, for which 
purpose he has to put more inputs, has to have 
a scientific attitude and, over and above this, 
has to adopt a semi-mechanised process— I do 
not say wholly mechanised—a minimum of Rs. 
400 per acre will be required, and Rs. 400 
multiplied by 40 (40 crore acres of land) comes 
to the staggering figure of round about Rs. 
16,000 crores. That much is required for the 
agricultural sector alone. Now agriculture 
contributes round about 60 to 70 per cent to the 
national income, and negligence on the 
agricultural front will be more and more 
reflected in a condition where this country will 
be having less and less of food. In this respect, 
Sir, I will again suggest to the hon. Finance 
Minister that the agro-industrial society, which 
is coming up in the rural areas, must be helped 
at this time, and unless funds are made 
available to shape that agro-industrial society, 
to stabilise that agro-industrial society, our 
dream of attaining social status and 
opportunities to all the people will not be 
fulfiilled. Also in this connection, Sir, I request 
the Finance Minister to see his way to supply 
more money to the agricultural sector. Along 
with the agricultural sector the mote important 
point is the agro-industrial processing co-
operatives and it is one of the methods by 
which the occupation of agriculture stabilises 
and the grower gets incentives, and unless the 
processing co-operative societies are formed 
and run by the growers, the entire revolution in 
the agricultural field cannot be achieved. I 
mean 

to say this. In the agricultural field we have 
got the sugar co-operative factories working. 
We say now that, with the six sugar co-
operatives that they have, the agriculturists 
can indulge in industrial activity to a greater 
extent with greater efficiency and with greater 
profits, and the agriculturist can stabilise his 
crops by the methods I mentioned. Now in the 
cotton cooperatives also, we think unless the 
cotton crop is stabilised, unless "the cotton co-
operatives are encouraged, this cannot be 
achieved. 

Now, Sir, since I have very little time, I will 
go only by points in this respect. I do suggest 
that the sugar co-operatives and the cotton co-
operatives, which have been licensed in this 
country and which have already taken 
effective steps, are languishing and are 
dormant, because there is no capital, no long-
term1 capital available from the I.F.C. or the 
Reserve Bank of India or the I.D.B. The hon. 
Finance Minister is already aware that a mini-
mum of Rs. 50 crores has to be provided for 
this co-operative activity. Otherwise the Rs. 8 
crores, which has been collected as equity 
share capital by these agriculturists, will be a 
total waste; there will be frustration on a very 
large scale. Of course I quite understand the 
difficulties of the Finance Minister, but I do 
think that the L.I.C., the Reserve Bank, the 
I.F.C. and the I.C.I.C.I., if they think in social 
terms—that is why we have already suggested 
that some of the boards of these big financial 
institutions must be socialised—they can en-
courage these co-operatives. 

Similarly, Sir, the small industries are also 
suffering from want of working capital, and I 
d0 suggest that the National Small Industries 
Corporation which is only supplying 
machinery on hire-purchase basis, act on the 
proposal of the Small Scale Industries Board 
recommending the setting up of a special 
investment house for small industries.   Unless 
all these things are 
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looked into, the small industries cannot g 
row, and you cannot expect that the small 
man can grow in this respect. 

I want to make only one last point. For the 
rest I shall hand over, whatever I have got 
prepared in this paper, to the Finance Minister 
so that he can look into the better methods I 
have suggested. My last point is this. In the 
matter of taxation I really congratulate the 
Finance Minister for making certain 
concessions. Mr. Bhoo-thalingam's report is a 
very good report and should be implemented 
except his ideas on taxation on a cooperative 
basis. Taxation on a cooperative basis 
requires reorientation of approach to the co-
operatives, because the European countries 
have got such a pattern which increases the 
loyalty of the members, and I do suggest to 
the Finance Minister that he should, in due 
course, see that the taxation in the co-
operative sector requires special treatment. 

Thank you,  Sir. 

SHRI K. P. MALLIKARjUNUDU (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, at the outset 
I wish to congratulate the Deputy Prime 
Minister and Finance Minister on his boldness 
in presenting a balanced Budget. Some people 
characterised this Budget as a stand still Budget, 
a status quo Bud get, and s0 on and so forth. But 
I would like to describe it as an obstacle-
removing Budget. In our Sanskrit language, 
particularly }n logic, it is said that "Pratibandka 
Abh.au" is the karanam. That is, if you want to 
produce the result, you1 must remove all the 
obstacles. Removal of obstac- i les is the main 
cause in producing results. That is what the 
Sanskrit logic says. If you apply that principle 
here, I should think that this Budget removes a 
number of obstacles in the way of progress. So I 
would like to call it an obstacles-removing 
Budget. If our Finance Minister has been able to 
present a balanced Budget, I believe it is due to 
the fact that he has been able correctly to feel 
the economic pulse of the nation and properly 
diagnose the   malady which has been 

afflicting the country for so many years. 
According to me, the main malady is 
inflationary pressure, which is reflected in the 
every increasing price level. I have no doubt, 
Sir, that this increase in prices is mostly due 
to the policy of deficit financing which our 
Government had undertaken during the three 
Plan periods, and even thereafter. Of course 
the hon. Members are aware, Sir, that during 
the three Plan periods deficit financing want 
to the tune of nearly Rs. 2,500 crores. When 
so much money has been pumped into 
circulation without corresponding production, 
under the inexorable law of economics, prices 
are bound to rise and they have risen. So the 
main malady has been diagnosed by the 
Finance Minister and I am glad that he is 
trying to call a halt to this dangerous process 
of deficit financing. While I say this I am not 
unaware of certain benefits that we derived 
from deficit financing. I know our industrial 
production has made strides. All those things 
are due to deficit financing. At the same time 
I have no doubt in my mind that this is the 
main cause for the greatest malady of the 
increase in prices. Sir, if only this policy of 
avoiding deficit financing could be suc-
cessfully implemented, I am sure the rise in 
prices would be stopped and prices could be 
stabilised. If prices are stabilised then wages 
also can be stabilised and when prices and 
wages are both stabilised then our economy 
will move forward with ^t any let or 
hindrance. 

In this connection I wish to emphasise that 
increased production is very important, 
increased production both in the industrial 
and in the agricultural sectors, particularly in 
the agricultural sector. I am glad our Gov-
ernment has undertaken various measures for 
improving agricultural production. These 
measures are compendiously called "the new 
agricultural strategy. I am very glad also that 
our Government is going to import as much as 
Rs. 300 million worth of fertilisers 
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tlnx year. They have made provision in this 
Budget to this extent as against Rs. 160 million 
in the previous year. According to me and 
according to the Government also fertiliser is 
the most important input is the case of agricul-
ture. If we see that sufficient inputs like 
fertrlisars ara property distributed to our farmers 
and in time, our agriculture will improve and 
our agricultural production will be increased. 
Here I wish to say one thing which perhaps may 
not be liked by many peopie. In the matter of 
fertiliser1 production I would like the Govern-
ment to invite foreign private capital so lorag as 
it is not detrimental to our national interests. 
Unless we invite foreign private capital it is not 
possible to improve our User industry in the 
near future. The Government has been 
importing large quantities of foodgrains from 
foreign countries and according to the figures 
more than 10 million tonnes of foodgrains had 
been imported last year and by means of internal 
procurements also they have secured some 4.0 
million tonnes. 1 So, on the whole they are 
distributing through public channels nearly 14 
million tonnes of foodgrains. It is a Rood thing 
that the Government has been doing it. This is 
being done so that the poor people may be 
supplied with food at reasonable prices. For this 
purpose the Government has been subsidising 
the sale of foodgrains at a heavy cost. This year's 
Budget makes a provision of Rs. 118 crores for 
food subsidies. It is well and good. But I would 
like the Government to see whether this subsidy 
cannot be curtailed. If this subsidy is curtailed 
then we will have a double advantage. We will 
have the advantage of reducing our dependence 
on foreign imports. I Also if the amount thus 
saved is diverted for the purpose of internal 
production there will be greater internal 
production. Therefore I would like the Gov°"-
nment to reduce the amount of subsidv. I know 
the difficulties th^t are likely to be there. Reduc-
tion   of  this  subsidy  may  lead  to   a  ] 

rise ia the food, prices. But I would like the 
Finance Minister to eonfina the payment of 
subsidy to only the drought-affeCTed area* 
where the people's purchasing power has been 
crippled. If the gramt of siabsidy is confined to 
these areas alone then in the other areas the 
prices of food may rise. But then I think the 
people may have to make a little sacrifice in 
that direction so that the ration may get a 
better advantage. Today I put a question and I 
got the answer from the Pood Minister that we 
are importing rice at the rate of Rs. 110 per 
quintal from foreign countries and then we are 
supplying it to the States at varying rates, at 
rates varying from Rs. 60 to Rs. 76 per 
quintal. That would work out to a difference of 
Rs. 16.78 crores. In other words the 
Government is incurring a loss 0' nearly Rs. 17 
crores on account of the difference between 
the purchasing price and the sale price of rice 
as far as the imports are concerned. I would 
like the Government to reduce this loss. If we 
curtail the subsidy in other areas, I mean areas 
other than the drought-stricken areas, then 
there will be a saving on this account. And the 
amount saved in this manner can t>e spent on 
our major irrigation projects, projects like the 
Nagarjuna-saga'r project. The Nagarjunasagar 
project which is nearing completion can be 
helped in a greater way and if Rs. 20 or Rs. 40 
crores are given to this project then it will 
yield very good results and produce 
foodgrains to a great extent. So I would 
request the Government to see whether these 
subsidies can be reduced and the amounts thus 
saved be diverted towards the completion of 
major irrigation projects in our country which 
are likely to produce large quantities of 
foodgrains. 

In today's papers we saw that our Finance 
Minister was having talks with bank 
'representatives. I would like the Government 
to encourage private commercial banks to 
extend their operations to the rural areas. The 
other day the hon. Member, Shri 
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Ram Niwas Mirdha, stated in his speech that 
only 4 per cent of the total loans given by the 
commercial banks are given to the rural 
sector. This is a very very small percentage 
given by these banks to the agricultural 
sector. So I would like the Government to 
encourage these commercial banks so that 
they give advances and more funds to the 
agricultural sector and our agriculture 
prospers by that method. 

THE VTCE--CHAIRMAN tSKRI AXBAR 
ALI KHAN): You have three  minutes more. 

SHRI K. P. MAIiLIKARJUNUDU: Please 
.give me five more minutes, Sir. 1 have 
another suggestion which should be 
considered by the Government. Now 
procurement is being made by the States 
Either on their own foe-half or on behalf of 
the Central Government. Why can't the Stateg 
collect their land revenue in kind? I do not 
have the 'figures with me here. But I am sure 
land revenue is being collected by the States 
and the amounts run into hundreds of crores. 
If the collection is made in kind, that is to say, 
jn foodgrains, then that will very much 
facilitate the process of procurement and it 
will also relieve the pressure on procurement. 
This is a suggestion which I would like the 
Government to examine. 

Export promotion is also important and 
that is one of the important things that we 
should do now. For improving our exports 
there are two things to be done. Firstly we 
have to reduce the domestic consumption. 
That is necessary if we want to increase our 
exports. The other thing is that we should 
strengthen the competitive capacity of our 
exports in the international markets. These 
two things have got to be done. Here comes 
the justification for the imposition of excise 
duties. If you want to reduce internal 
consumption then lithe imposition of excise 
duty is one method of doing it. I think the 
Finance Minister has rightly adopted that  
method  so  that  our exports 

may increase. In. this way more will be made 
available for exports because we will be 
reducing the local consumption. But I am 
unable to agree with the Finance Minister 
with regard to the imposition of excise duty 
on one commodity, namely aluminium goods. 
Of course, jute, coffee and other things have 
got export potential. So the imposition on 
coffee, tea -and other commodities which 
have got this export potential is justified. But 
with regard to aluminium products there is no 
export potential in their case. 1S0 1 would 
like >him to say what justification there -is 
"tor the •imposition Of this excise duty. 'The 
amount involved is Rs. 10M -crores. I would 
like to make the suggestion to the Finance 
Minister fthat he •may ikindly consider 
whether there should be this isQpositiQn on 
alumi-3 P.M. 
nium products. Social development 
expenditure which is given as Rs. 301.13 
crores is an item found on the side of 
disbursements in our Budget. There, many of 
the items which were previously debited to 
capital are now debited to revenue. If these 
items are again transferred to capital account 
there will foe a lot of saving and thy means of 
that saving we can avoid the imposition of 
these excise duties. So 1 would like to make 
this suggestion that some items which are 
now debited to revenue can safely be 
transferred  to the capital account. 

The present Budget has also not taken into 
account the economies which the Finance 
Minister is going lo make. If those 
economies are also effected there can be a 
saving which can cover the loss of revenue as 
a result of dispensing with the excise duty on 
aluminium products. 

One more suggestion I would like to make 
is this. Why can't the Budget be presented in 
the month of July or August? We have been 
following the practice of presenting the 
Budget in the month of March. By that time 
the monsoon does not break and we 
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do not know how the monsoon would be. 
That is the reason why we have not been 
able to make the estimates in our Budget 
with any amount of accuracy. If the 
Budget can be presented after the setting 
in of the monsoon it will facilitate to a 
great extent in presenting the Budget 
estimates with a greater degree of accu-
racy. 

I would like to conclude by saying that 
this is a Budget which removes the 
obstacles and which puts the economy on 
the road to recovery and prosperity. 

THE VICE-CHAIRMAN (SHRI 
.VKBAR ALI KHAN): Thank you. Mr. 
Mukhtiar Singh. 

 

'The hitting capacity of Pakistan in 
manpower and fire power has 
increased manifold since the 
September 1%5 conflict. She has not 
only made good her losses but has also 
acquired from several places a 
formidable military fighting 
hardware." 
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SHRI     BABUBHAI     M.     CHINAI 
(Maharashtra): Madam Deputy Chairman, i am 
glad that     the    Finance Minister   has   hinted  
at   some   minor adjustments in some of his    
tax proposals.    There is, no doubt, need for 
giving  relief  in  respect  of footwear, 
•aluminium and synthetic fibres.    Mr. Desai 
has  done  well  in     giving the assurance   that   
the      representations made in this regard are 
being considered.    I do hope that the    Finance 
Minister  will     give  them      concrete shape 
before taking the Finance Bill for  discussion. 

The Finance Minister has vehemently 
defended the proposed levy on tea and coffee. 
True, we have to conserve a larger part of our 
production for purposes of export.   We have. 

to this extent, co:r..!med less at home. But the 
fact is: Has the Finance Minister considered 
the impact of this levy on the cost of living, 
particularly on the poorer sections of the peo-
ple to whom probably these are the only 
permissible luxuries? May I submit that, as a 
marginal relief from the present galloping 
inflation, duties on inferior dualities of tea and 
coffee have to be reduced? 

I would also like to say a word about 
general considerations which have .gone into 
(the dframing of -the present Budget. I do 
think that it was very 'much necessary that "St 
*he present moment when the economy is 
caught in an inflationary spiral that the'Budget 
should have been balanced and any amount of 
deficit, financing, open or concealed, should 
have been eschewed. This virtue of the Budget 
however laudable, is >not the only factor in 
terms of which we have to judge the total 
impact of governmental action. Although the 
Finance Minister has shown keen awareness 
of the existing problems and difficulties, hi 
proposals considered in toto do not, I am 
afraid, add up to an adequate solution. 1 
cannot get away from the feeling that the 
Finance Minister has left the economy more or 
less to take care of itself. On the contrary, at 
this juncture, the Budget should have been 
made an economic tool for lifting the economy 
from stagnation and putting it back into shape. 
Before the Budget was presented, it was 
generally felt that the Budget would be 
incentive-based and production-oriented. But, 
unfortunately, I find neither of these in the 
Budget proposals. 

I think that the major error is that the 
Budget takes for granted the line of thinking 
which probably was correct about ten years 
ago. At that time, our economy had the 
capacity to pay additional taxes. But the 
continuous encroachment on the finances of 
the people for the purpose of meeting 
governmental expenditures has increased the 
tax rates to such an extent that they have 
started yielding diminishing returns. 
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SHRI  BHUPESH  GUPTA     (West, 
Bengal); It does not loolt so. 

SHRI BABUBHAl M. CHINAI: These 
high tax rates have created not only.   .   .   . 

SHRI BHUPESH GUPTA: Not the 
capitalists. 

SHRI BABUBHAl M. CHINAI: Well, you 
have only one thing— nothing but the 
capitalists in your mind and in your eyes. 
You just see the general condition. (Interrup-
tions}. 

These high tax rates have created not only 
economic damage but also social evils. They 
have discouraged savings in, the hands of the 
people without in any way improving the 
saving capacity of the Government. But, what 
is worse, is that the disincentive effect of 
excessive taxation has induced people to hide 
incomes. Would anyone deny that if our tax 
rates were not so steep and prohibitive, this 
evil of unaccounted money would not have 
arisen at all? Is not this money the major 
culprit in aggravating the price situation? 
High taxation has made people dishonest and 
instead of increasing Government revenues, 
has led to tax avoidance a*td evasion. 

In the corporate sector, efficiency has been 
sapped by the very nature of taxation. 
Unfortunately, the search for revenues, in 
1963 led to. the introduction of the super-
profits tax, later renamed surtax, which is 
neither sound in principle nor beneficial in 
practice. In a number of cases, the burden of 
taxation on companies go as high as 70 per 
cent. If the company improves its working by 
the adoption of better techniques, scientific 
management and organisation, the bulk of the 
earnings would be taken over by way of 
surtax. What incentive is there for a company 
to modernise, to be efficient, to secure econo-
mies in operation or to improve management 
and organisation? I am afraid, a tax system 
which penalises efficiency weakens the very 
forces of grewth.    It is time to give    up the 

thinking that  money  ra-issd  theough 
taxation in the hands of Government is better 
utilised, than money in the hands of the 
people. 

We have recognised all along that ours is a 
mixed economy and that development should 
be undertaken both by Government and the 
people. This strategy is also incorporated in 
our plans. But, unfortunately, in recent years, 
there has been an increasing encroachment by 
Government on areas in which private enter-
prise has shown special efficiency. In fact, 
after nationalisation, the performance has not 
shown any improvement. I may quote here the 
working of the LIC. Unfortunately, its ideo-
logical bias is being extended, it appears, to 
general insurance. Government has also been 
talking about social control of banks. I do not 
know whether they have fully analysed the 
extent or control that is already exercised by 
the Reserve Bank 0n the scheduled banks. I do 
not know whether there are any areas where 
further control is possible. Similarly, the 
much-spoken of nationalisation of general 
insurance will only create hardships to the 
people without benefiting Government in any 
way. 

I have dealt with these aspect earlier when I 
spoke on a private Member's Resolution on 
this subject. But I mention them again here 
today because these moves on the part of the 
Government will undermine business 
confidence, affect the capital market 
adversely, make the public conscious and 
even nervous about investing in securities and 
what is worse, frighten foreign capital. In the 
last few weeks, there was almost a tirade in 
Parliament against private enterprise. I have 
been seeing report in the newspapers about 
raids on certain companies which appeared to 
me only measures to expose certain business 
firms. This may be political opportunism, but 
I am afraid, it is bad for the country and its 
progress. The whole image of private enter-
prise in this country has been deliberately   
tarnished.     How      can   one 
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expect, in this psychological environment for 
people, to invest and take risks? Indeed, if one 
wants to pick holes, almost each public 
enterprise will have something or the other 
which can be used to tarnish its image before 
the public. In fact, even as it is, it is widely 
regarded that the public sector undertakings 
have not been able to deliver the goods. 
Before dealing with the Budget proposals 
proper I would like to refer to the 
observations made by Shri Asoka Mehta on 
the gherao movement in Calcutta. While 
expressing fear that there might be a flight of 
management and supervisors from Calcutta, 
he observed, "You can do anything to the man 
of capital but not the managers and 
supervisors". Mr. Asoka Mehta has used 
some special logic which I find rather 
difficult to comprehend. Are not more of 
capital responsible for production that is tak-
ing place in the factories in even a greater 
way than the managers and supervisors? I 
would like to ask the Planning Minister 
whether under our Constitution, 'a man of 
capital' is a second class citizen compared to 
the managers and supervisors. 

SHRI BHUPESH GUPTA: First class 
citizen. 

SHRI BABUBHAI M. CHINAI: Even a 
Communist leader like Shri Bhupesh Gupta, I 
do not think, would have made such an 
irresponsible statement. But, nowadays, 
perhaps, it is a fashion to be derogative about 
the man of capital. But, it is seldom realised 
that it is neither in the interest of the people 
who talk in this manner or the country which 
has far superior goals to achieve. As a res-
ponsible Minister, he should have condemned 
the gherao movement out and out. But, I feel 
that the Government would show greater 
responsibility. 

Now coming to the tax proposals the 
Finance Minister himself has pointed out that 
the main concessions in respect of taxes on    
personal in- 

comes are only minor ones. Even here, I 
would have wished that the relief proposed to 
be given to dividend incomes is really based 
on some firm principles. As it is, if such 
dividend income exceeds Rs. 500 by even a 
rupee, there will be no tax relief. My 
suggestion is that irrespective of the amount 
of dividend income, the first Rs. 500 should 
be excluded from taxable income. If 
necessary, it might be laid down that this Rs. 
500 dividend income be an aggregate of 
dividends not from one company, but, say, 
five companies. This will also help 
diversification of investment. 

It has come to me as a disappointment, I 
must confess, when I heard the Finance 
Minister, while presenting his Budget, declare 
that the producers of aluminium and synthetic 
fibres and yarn "will not be allowed to 
increase the present prices without prior 
consultations with the Government", and "on 
examination, If found necessary, Government 
will be prepared to take appropriate remedial 
action". The Minister added, "it is our 
intention to make sure that to the maximum 
extent possible, the incidence of higher duties 
in these cases is absorbed in the profits made 
at present by producers and distributors". My 
disappointment stems from the fact that a new 
principle has been enunciated, the principle 
being the Government will decide as to 
whether or not excise duties should be passed 
on to the consumers. Is this not a matter 
which should be decided by the forces of 
supply and demand? 

SHRI MORARJI R. DESAI: No. certainly 
not. 

SHRI BABUBHAI M. CHINAI: I may 
assure the Finance Minister that there is no 
longer a supplier's market. Even should there 
be a supplier's market, it will be not merely 
profits but good relations with consumers that 
will determine the pricing policy of 
producers, especially- the big producers. I do 
trust and hope that the Finance Minister will 
ponder over 
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the principle which he has enunciated 
because its immediate implication is that we 
are going back to a system of regulations and 
controls. Lately, there has been some 
liberalisation, and surely, it is not proposed to 
reverse this policy. An important panel of the 
Administrative Reforms Commission and 
even Dr. Hazari, who has come to limelight 
now, have recommended the need to 
accelerate the process of de-licensing and 
decontrol. 

I would also like to refer to the high 
incidence of enhanced duty on cotton twist, 
yarn and threads which go into the production 
of fine and superfine fabrics in the 
powerloom sector. The Finance Minister has 
increased duty mostly on sized yarn cleared in 
the form of sized beams which are required 
for weaving by the powerloom sector. The 
intention of the Finance Minister appears to 
be to lower the margin of difference in excise 
duty between powerloom and mill-made • 
grey fabrics of fine and superfine varieties. I 
would further like to submit that the increases 
proposed are rather steep and are bound to 
result in hardship to the powerloom sector. 
The profitability of powerloom industry is 
bound to be reduced further. In fact some of 
the marginal units are threatened with closure. 

SHRI A. G. KULKARNI: There is no 
profitability at all. 

SHRI BABUBHAI M. CHINAI: Those 
who have studied this problem in some detail 
are of the view that the incidence of this duty 
cannot be passed on to consumer who has, of 
late, shown considerable resistance to buy 
even at the prices prevailing before the 
Budget. I, therefore, appeal to the Finance 
Minister to sympathetically review the 
proposals in this regard. 

I now come to an important issue, namely, 
the non-production expenditure of 
Government which has been engaging the 
attention of the Finance Minister even before 
he joined the Government.    In the  16-point     
pro- 

gramme which was submitted by him to the 
Congress Working Committee in July, 1966, 
he urged for a cut of ail expenditure on 
community development, drastic reduction in 
social expenditure and a drive for economy. 
His main recommendation was that a ten per 
cent, cut in all expenditure of Government, 
including investment, should be effected and 
that too within four months. While I 
appreciate that as a Finance Minister he may 
not be able to implement the recommen-
dations which he made as a private citizen, I 
wish the Budget did not provide for an 
additional expenditure of Rs. 169 crores as 
compared to the interim Budget. 

I now come to the proposal of the Finance 
Minister to simplify the tax collection 
procedures. His move is in the right direction. 
But, i am afraid, his officers have not done 
their home work properly with the result that 
with the simplified procedures in the 
calculation of tax, one has to pay in some 
cases more taxes. I might make a specific 
reference to capital gains tax. What is worse 
in that the incidence will be greater in the 
case of lower incomes than higher incomes. 
Let me illustrate. Assuming there is a capital 
gains of Rs. . 55,000 (taxable Rs. 50,000) 
from land and building, a person with an 
earned income of Rs. 15,000 will now pay 
Rs. 14,586 as against 8,886 earlier. A ■man 
with an earned. income of Rs. 30,000 will pay 
Rs. 9,680 more, with Rs. 50,000 as income, 
he will pay Rs. 7,358 more with Rs. 70,000 
income, Rs. 5,092 more with Rs. 1,00,000 
income, only Rs. 1,955. It appears to me that 
the break even point will be at Rs. 1,50,000. 
Thereafter the incidence will actually fall. 
Therefore, I request the Finance Minister to 
have this matter examined. 

Then there is another matter which must 
engage the Finance Minister's personal 
attention. It is the principle of deduction at 
source which has been extended to interest on 
loans and deposits, fees for pro- 
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services and brokerage ana commission. I do 
appreciate the need to ensure that such income 
does not escape the tax net. However, the 
proposal does not, I am afraid,  envisage the 
'magnitude and complexity of the problems 
connected with its implementation. Firstly, 
there will be thousands of parties -who will 
become tax collectors. 

Further, the proposal has not taken into 
accoun the fact that the fees for professional 
services and brokerage commission are gross 
income for the recepients, a major portion of 
which goes away towards meeting expenses, 
often already incurred. Again, if a 
professional firm receives payment, the fact 
that the professional firm has many partners, 
must be noted The deduction will be made as 
if the whole Arm is taxable, as one person. In 
some cases, such as discount for wholesalers, 
retailers, etc. these commissions are notional 
and are by way of straight reduction in prices. 
To treat these at par with dividend incomes or 
salaries, is not correct. This proposal even 
from the revenue point of view will not be 
much of a gain. Any alternation here and 
there will not solve the problem. I hope the 
Finance Minister will have the courage  to  
drop   the  proposal. 

The Budget does not give any clear picture 
of the monetary policies that are going to be 
adopted. There is no mention as to how the 
difficulty in obtaining adequate credit by 
business will be resolved. The Reserve Bank's 
restrictions on credit are hampering the 
productive mechanism. Without meaning any 
disrespect to any one, I cannot help saying 
that the Reserve Bank of India has almost 
become a department of the Ministry of 
Finance. R ought to have greater autonomy. 
And its credit policy and its rela'ions with the 
State Governments should be governed by 
national interests rather than bound by 
budgetary operations of Government. At 
present, what happens is that the budgetary 
lapses are attempted to be 

made good" by monetary changes which 
apply mainly to private sector. It' creates an 
imbalance in the financial structure and leads 
to wastage of national resources. 

In conclusion, I am sure the Finance 
Minister will give due consideration to these 
suggestions. According to the latest food 
reports, we will have a bumper crop. This 
should ease the present situation. May 1, 
therefore, and with the expectation and hope 
that the Finance Minister will come out in the 
winter Session of Parliament with a Budget of 
incentives? 

Thank  you. 

SHRI BHUPESH GUPTA: Very clever. He 
was pleased, when the Budget was presented. 
Now the other type  of  pressure  is being put. 

THE DEPUTY CHAIRMAN: Order. Mr.  
Mandal. 
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THE DEPUTY CHAIRMAN: How 

much more time you want? Your Party 
has been given one hour and there are 
two more speakers. You have taken 
almost 20 minutes now. 

 
SHRI K. S. CHAVDA (Maharashtra): 

Madam, before the Budget was presented, 
I was under the impression that there 
would be very heavy taxation, Bay, to the 
extent of Rs. 360 crores, but I am happy, 
Madam, that my fear has not come true. 
The total effect of the Budget proposals 
would be an additional revenue of Rs. 
115.52 crores. Deficit financing has 
contributed to the psychology of inflation, 
• nd  to  put   an  end   to  this     deficit 

financing has been avoided in the present 
Budget. I believe no Finance Minister in 
the present circumstances could have 
produced a better Budget than the present 
one. I would therefore congratulate the 
hon. Deputy Prime Minister and Finance 
Minister, Shri Morarjibhai, for presenting 
a balanced Budget. 

Some friends opposite say that no 
progress has been made during the last 
twenty years. They do not try to see the 
facts. I would like to submit a few facts 
before the hon. House for them to see 
whether the country has progressed or 
not after attaining independence. 

The other day, during the discussion on 
the Railway Budget, some hon. Members 
including myself referred to the problem 
of over-crowding in trains. It is a fact 
admitted by all, including the Railway 
Minister, that there is overcrowding in 
trains. If it is so, my point is : What does 
it show? It is merely a reflection of thg 
general improvement o1 our economy. 

Secondly, Madam, in 1950-51, the 
annual production of foodgrains was over 
50 million tons. In the First Five Year 
Plan period they raised the average 
annual production of foodgrains to over 
60 million tons. In the Second Plan period 
it was over 70 million tons, and in the 
Third Plan period it was over 80 •million 
tons. Now this shows continuous 
progress in the production of foodgrains. 
But there is also another continuous 
progress, in population. In 1951 our 
population was 360 millions. In 1961 it 
was over 439 millions, and at present it 
may be over 500 millions. Again, this 
shows that the nation has become 
healthier; otherwise there cannot be more 
population. 

SHRI LOKANATH MISRA (Orissa): 
How did your planners overlook that 
aspect? 
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SHRI K. S. CHAVDA: No, not our  
planners. 

I want to submit humbly two sug-
gestions with regard to hoarding and 
profiteering to check the rising prices. 
Big farmers and businessmen are 
hoarding foodgrains in the hope of 
getting fancy prices in the lean months. 
Government must teach them a lesson to 
bring down the prices. Government 
should fix a limit on the maximum 
foodgrain stocks that a person can keep. 
Secondly, there should be a law to punish 
those who sell essential commodities at a 
higher price than the fixed one. Unless 
and until this is done, it will not be 
possible to check the rise in prices  of 
foodgrains. 

The first reaction of a prominent P.S.P. 
Member of Lok Sabha, Shri Hem Barua 
regarding the Budget speech was that the 
Finance Minister had made the best out 
of bad business while here, a P.S.P. 
Member, the hon. Shri Banka Behary 
Das, described the present Budget as 
anti-people. It is absolutely wrong to say 
that this is an anti-people Budget. 

SHRI BHUPESH GUPTA: Rajya 
Sabha is always correct. 

SHRI K. S. CHAVDA: We know that 
the food situation in the country is very 
bad due to two successive droughts and 
will be wrose in the next three 'months. 
The condition of the Scheduled Castes 
and Schedul-Tribes is pitiable and will be 
extremely bad in the next three months. 
Having this in mind the hon the Finance 
Minister says in his Budget speech (Part I 
): 

"Our first concern in this situation 
has naturally been to prevent undue 
hardship to the vulnerable sections of 
the community by provision of work 
and incomes and by substantial 
distribution of foodgrains through 
public  channels." 

And then he asks hon. Members to agree 
with him that relief to the people in the 
scarcity areas should be the first charge 
on any resources 

that we, at the Centre, can spare even in 
our present difficult conditions. He has 
therefore proposed to provide Rs. 38 
crores in the present Budget for 
supporting relief measures and assisting 
the scarcity affected States, over and 
above the Rs. 37 crores already provided 
in the interim Budget. A provision of Rs. 
118 crores has also been made in the cur-
rent year to continue the subsidies on 
imported foodgrains. Here we can see 
that the hon. Finance Minister has given a 
very good human touch to the problem. 
Further he says in the Budget speech that 
welfare of Backward Classes, particularly 
of Scheduled Castes and Scheduled 
Tribes will also require more urgent 
attention than hitherto. It is for the very 
first time that these words are used—
Scheduled Castes and Schedul-de 
Tribes—in the Budget speech. He is the 
presidents of the all-India Adimjati Sevak 
Sangh and e well-wisher of the Scheduled 
Castes. So, naturally,   he      cannot   
forget   them. 

He has proposed to grant a fixed 
allowance of Rs. 400 for maintenance of 
one or more of the dependent parents or 
grand parents in the case of resident 
individuals having total income not 
exceeding Rs. 10,000 and that dependent 
parent or grand parent's personal income 
not exceeding Rs. 1,000 in the year. I 
think old persons in U.K., U.S.A. or 
U.S.S.R are not looked after by their 
families. They are in Government homes. 
There, they feel lonelines. This is not the 
case in India. Indian families look after 
their old parents. So, by granting this 
allowance he has en-* couraged our old 
tradition and he has given relief to the 
middle class. He has also given the 
further relief that all taxpayers having 
dividend incomes not exceeding Rs. 500|- 
during the year be allowed to exclude 
from their taxable income all the 
dividends received by them from Indian 
companies. 

The Scheduled Castes and the 
Scheduled Tribes and the weaker 
sections  of our community form the 
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major portion of the population. 
Therefore it is not true to say that the 
Budget is anti-people. 

My second point is regarding pro-
hibition. Looking to the present un-
fortunate trend among States except 
Madras and Gujarat to relax and weaken 
in their efforts to pursue implementation 
of the prohibition policy, I would like to 
say a few words regarding prohibition. I 
am glad that hon. Members, Shri Ram 
Sahai and Shri Mirdha have referred to 
prohibition and applauded the plea for it. 
Before independence the Indian National 
Congress propagated and passed a 
resolution for total prohibition in the 
country at its Calcutta session in 1928 
under the presidentship of Pandit Motilal 
Nehru. Prohibition was one of the 
constructive programmes of Mahatma 
Gandhi. Prohibition policy was 
implemented by the Congress Ministries 
which were formed in 1937 in British 
India. After independence it was 
embodied as a Directive Principle 
contained in article 47 of the Constitution 
of India, 1950. In March, 1956, Lok 
Sabha passed  a resolution as  follows: 

"This House is of opinion that 
prohibition should be regarded as an 
integral part of the Second Five-Year 
Plan and recommends that the 
Planning Commission should 
formulate the necessary programme to 
bring about nationwide prohibition 
speedily and effectively." 

As a result of this resolution a number 
of recommendations were made in the 
Second and Third Plans and prohibition 
was made an integral part of the Plan. It 
is, therefore, not a question before as 
whether there should be prohibition in the 
country or not. We have accepted it as a 
national policy and we have pledged to 
implement it. Unfortunately, it is not 
implemented by the States except Madras 
and Gujarat. Prohibition is a social 
welfare movement.   It has done the 
greatest good 

particularly to the industrial workers, to 
the Scheduled Castes and the Scheduled 
Tribes and to the other weaker sections of 
our country. The wet States are pursuing 
a suicidal policy. In order to realise 
liquor revenue they have to encourage 
people to drink. The more the people 
drink the more the liquor revenue. If 
drinking will go on increasing then vice, 
disease and crimes will also go on 
increasing. Threfore liquor revenue is a 
vice and a crime breeding revenue. Over 
and above this there is much more illicit 
distillation in wet areas than in dry ones. 

All the other States should take 
the example of Madras and Gujarat. 
These two States have not suffered 
in development by reason of the'loss 
of the drink revenue. Suppose a 
State gets Rs. 10 crores as liquor 
revenue, then the drunkards actually 
pay Rs. 40 crores, that is to say 
Rs. 30 crores for their drink and Rs. 
10 crores as tax on drink. If there 
is prohibition then the State will 
lose Rs. 10 crores but the drunkards 
will save Rs. 40 crores. The loss of 
Rs. 10 crores can be made up in the 
form of revenue from sales tax and 
other taxes. Our able and fearless 
Deputy Minister, Shri Morar j i Bhai, 
is the stoutest champion of prohibi 
tion in our country. He says that it 
is possible to implement prohibition 
as successfully as we are able to im 
plement other penal laws. Nobody 
argues that penal laws should be 
scrapped because crimes are increas 
ing at times and are never disappear 
ing. A demand is made only to de 
vise better "means of preventing and 
punishing crimes. The same should 
be the attitude of all thinking people 
in the matter of implementation of 
prohibition. So the question is one 
»f effective implementation and effec 
tive administration. Mahatma 
Gandhi, the Father of the Nation, 
used to say: 

"I hold drink to be more damnable 
,than thieving and 'pefrhaps even 
prostitution. Is it not often the parent of 
both?    I ask you to 
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join the country in sweeping out of 
existence the drink revenue and abolishing 
the liquor shops." 

[t will be the most befitting thing that 
Government should take seriously to fully 
implementing the policy of prohibition 
throughout the country coinciding with the 
period of Gandhi-ji's centenary which falls in 
the year 1969. This will be a humble contri-
bution to the cherished memory of Gandhiji. 

With  these  words,   Madam,   I   support  
the  proposals. 

DR. B. N. ANTANI (Gujarat): Madam 
Deputy Chairman, in the few minutes at my 
disposal I assure you that I shall be very brief 
in my observations. When I listened to the 
lucid speech of the Finance Minister on this 
Budget, I began to think and ask myself these 
questions. What is the standard by which we 
should judge this Budget? Will this Budget 
hold the price line? Will it arrest inflation? 
What will be its effect on the general 
economic life of the country? What will be its 
effect on the working classes, on their cost of 
living on the middle class people, on the lower 
middle class people and even the people as a 
whole? What will be impact of this Budget on 
the general input and output of industrial 
concerns? I sympathise with the hon. Finance 
Minister who has inherited a bad legacy. 
When we achieved our political independence, 
Madam, we used to be told and we certainly 
believed that political independence was only 
a means and not the end, that the end was eco-
nomic independence. But after twenty years 
this question still remains. Have we achieved 
it? If we have achieved it, then to what extent 
have w achieved it? In our enthusiasm at 
achieving independence we rushed to 
undertake planning and to have controls, 
permits and all that. And the result of 
undertaking these grandiose schemes is that 
we have brought the country to the condition 
in which we find it now. The Finance Minister 
in order to foster them has to find out 

the means of feeding them-^nct the people but 
these schemes—and he has also to keep his 
Budget figures of revenue and expenditure 
equ-al- I am sure I am not jealous or envious of 
the Finance Minister when he has this task to 
perform. But may I tell him, Madam, that our 
ancient seers were administrators also? 
Bhartri-hari has said: Milk your cow only after 
feeding her and her calf. May I appeal to hon. 
Members to judge this Budget by that 
standard? Let the Finance Minister find the 
answer. I have complete confidence in him. 
Somebody compared him. to a drowning man. 
I consider him to be the captain and master of 
the ship of finance of India. He has been keep-
ing that ship floating and he has been throwing 
lifebelts to the people. The answer to the 
question is not taxing the footwear of my 
babies and children and my family, not in 
making my cigar 'more costly. My chancellor 
of the exchequer, namely, my wife, has 
already reduced my daily quota of cigars from 
four to three. Will that solve the problem? 

SHRI BHUPESH GUPTA: You are-guided 
by your wife in these matters? 

DR. B. N. ANTANI; Because you have no 
wife you cannot appreciate the value of one. 
So Madam, my view is this. At this stage I 
recall that Lord Snowdon himself a socialist 
while framing his budgets used to emphasise 
this point, namely, the interdependence of 
finance and industry. Have we got that here? 
He always used to say that the national 
revenue can only be derived from trade. 
Therefore, it is a matter of supreme 
importance that we should put forth our 
efforts not only to restore trade but also to 
expand and to increase the trade. To what ex-
tent have we done that? Have we done it by 
exporting bananas to Russia? What js the 
position of our trade? Instead of looking to the 
real sources and expanding our trade, they are 
looking to the patent sources and they are 
only taxing the poor and taking the life blood 
of the na- 
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tion. Shall we thereby be able to achieve the 
object? if I were the hon. Finance Minister's 
adviser today I would have extended a 
welcome to all his measures to balance the 
Budget. But I would certainly have liked him 
to look at the wasteful expenditure that is 
going on on administration. As Chairman of 
the Administrative Reforms Commission has 
he not been abie to find out what a wasteful 
expenditure there is today on administration? I 
concede the point that in any developing 
country we should have expenditure. But has 
he seen the waste going on in our foreign 
missions that we have today? He himself 
conceded that there was room for reducing 
expenditure in our foreign missions, as for 
instance in Great Britain. But let him extend 
his vision a little more and see the state of 
things in the recently liberated States of East 
Africa. Look at the way our missions have 
been operating there. There is sheer waste of 
money going on there. We have a package of 
snobbery assembled in these States giving no 
protection to the people there and a large bit 
of the money of our country is being spent 
there, thereby taxing my cigar and my 
footwear and the footwear of my children and 
family. As I have very little time I would only 
appeal. 

THE DEPUTY CHAIRMAN: You may 
continue tomorrow; you have time. 

DR. B. N. ANTANI: I will not have your 
bell ringing for me. I will finish  now. 

THE DEPUTY CHAIRMAN: We have 
other business now. 

SHRI LOKANATH MISRA: He will  
finish  in  a minute. 

DR. B. N. ANTANI: Madam, I would 
therefore request the hon. Finance Minister to 
consider these ispects more fully. One more 
thing. He has levied a tax on interests brokerage,  
commission,  etc.  and  I      am   I 

told he too has received representations from 
distant places that this should be reconsidered. 
I would appeal to him to do that. Again in the 
name of vainglorious schemes they have 
started what they call free trade zone at 
KandLa. The hon. Finance Minister did no. 
visit that area when he visited Kutch last time. 
If he will see there, not a crow flies there up 
till now; not a kite flies there. And what 
expenditure have we incurred on that? What is 
your scheme? What is your plan? Take us into 
confidence and show to us seme potentiality 
of it. Those who like parrots have been crying 
free trade zone, free trade zone, have never 
given us any pattern of the free trade zone that 
they are evolving there. With all these things 
my emphasis is mostly on the reduction of 
expenditure in the Administration. I would 
also say to hi'm that free trade is the only 
source of life even in a developing country 
and if he will see to that he will never have 
reason to take resort to this painful task of 
taxing footwear, the common man's beverage 
like tea and coffee and my cigar. 

Thank you, Madam. 

SHORT    DURATION    DISCUSSION RE  
USE  OF   FOREIGN  MONEY   IN 

GENERAL    ELECTIONS 

THE DEPUTY CHAIRMAN: I have fifteen 
names here. I therefore hope that Members 
will be reasonable when they make their 
comments and be brief.   Mr. Rainarain. 

 



4741 Short Duration [ 19 JUNE 1967 ] Discussion 4742 

 
SHRI BHUPESH GUPTA: Left 

parties.    (Interruptions). 
THE DEPUTY CHAIRMAN: From 

where are you reading this? If you are 
reading the report, you read it in English 
if you want to read it. 

 
SHRI G. MURAHARI: (Uttar Pradesh): 
He is not quoting from any Report. He is 
just drawing the attention of this House 
to some reports published elsewhere. 
You cannot insist on his quoting from the 
paper. (Interruptions) 

THE DEPUTY CHAIRMAN: Mr. 
Murahari, he referred to 'New York 

Times' and I thought he was reading 
from it. Now, he can say what the wants. 

SHEI G. MURAHARI: And I do not 
like this sort of attitude on the part of the 
Congress Members to make light of the 
whole discussion, because most of them 
are also guilty of this   .   .   . 

PANDIT S. S. N. TANKHA (Uttar 
Pradesh): Whether you like or not, it is 
not material to us. If the party has been 
named   .   .   . 

SHRI G. MURAHARI: Congress has  
been  named. 

PANDIT S. S. N. TANKHA: . . . we 
'must know where it has been mentioned. 

SHRI G. MURAHARI: It has been 
mentioned   in   the   newspapers. 
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THE DEPUTY CHAIRMAN: Mr. 
Rajnarain, you have already taken ten 
minutes and now you will be very brief. 
You must give time to others. 

THE DEPUTY CHAIRMAN: That is 
not the point. Everybody must have an  
opportunity. 
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THE DEPUTY CHAIRMAN: Please 
take your seat. You have said enough. 

SHRI ARJUN ARORA (Uttar Pra-
desh): Madam, I heard with great interest 
the statement made by the Home Minister 
this morning. The Home Minister has not 
denied the CIA activities in the country. 
That itself is a serious enough thing and a 
frank admission for which I congratulate 
the  Home Minister.   I hope he will 

take the follow-up action which logically 
should be taken.   I am personally not 
concerned for the moment with  the   
quesiion     which     political party  or   
parties   took  CIA     money. The  fact  
that  CIA money played  a part in our 
general elections is itself a very grave 
matter.    It means that our sovereignty and 
our freedom are being interfered  with by  
an agency i)f the Government of     the     
United States,  which goes     on    
proclaiming from the housetop that it is a 
friendly  country.   That  is   something  
very grave and  I  hope  the     Government 
realises the seriousness of this.    The 
Home  Minister's  statement said that the  
New York Times     report      was based   
on   conjectures.   It   is  several days since 
the New York Times report was 
reproduced in  a summary form in the 
press of this country. I expected  the Home 
Minister  to make     a fuller statement.   
My sorrow is that the   Home  Minister's  
statement   does not   remove   the   
suspicions   resulting from the New York 
Times report. We must realise  that the 
CIA is  not an ordinary espionage  agency.   
It has a worldwide network with     
unlimited resources.   The CIA is 
notorious   for subversion, particularly in 
the newly independent countries of Africa, 
Asia and     Latin    America.    If    we     
are anxious to guard our sovereignty and 
our freedom, we must take firm steps 
against all CIA activities and see that the 
CIA does not function this counj try.   The 
CIA is no credit to America. It has brought 
a number of disasters to America. The 
most famous of these disasters is the Bay 
of Pigs disasters, The CIA organised an 
invasion     of Cuba   and  the   heroic   
Cuban   people slaughtered  the   CIA      
agents     like pigs in the Bay of Pigs.   Our   
Home Minister should be able non-
violently to repeat that    performance of   
the Cuban people. AN HON. MEMBER: 
How? SHRI    ARJUN   ARORA:    
Remove them    from    India    and we will  
be satisfied.   The CIA   is, of course,    a 
danger to all that is good in America and I 
hope   the   American   Government itself 
is  realising- that  it    has created    a      
Frankenstein      monster 
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which will eat away all that was once 
remembered as good in the United States. 
The most important lapse on the part of the 
Government is the fact that the Government 
ignored the warning given by Mr. T. T. 
Krishnamachari in the air-conditioned 
Shanmukhananda Hall of Bombay last year. 
Mr. T. T. Krishnamachari said at the 
meeting" of the A.I.C.C, in Bombay that the 
unaccounted expenditure of Rs. 47 crores out 
of the PL 480 counterpart funds by the U.S. 
Embassy was something serious. The U.S. 
Ambassador came out with an explanation 
which did not convince any decent Indian. 
The Finance Ministry was silent over it. But 
it appears that the Home Ministry did not take 
note of the statement, a very serious 
statement, made by a former Finance 
Minister who is a respected leader of my 
party, the Indian National Congress. 

Another important thing is who leaked the 
C.B.I, report to the New York Times. The 
Home Minister has said that it is based on 
conjectures. He has not said that the New 
York Times report is a tissue of lies. There is 
obviously some element of truth in the New 
York Times report. Who leaked the C.B.I, 
report to the New York Times representative 
in Delhi? It is something alarming. The C.B.I, 
is considered to be the most reliable and 
efficient investigating agency in the country, 
and its reports are sometimes leaked out to 
Mr. Lokanith Misra, sometimes they are 
leaked out to the New York Times reporter in 
Delhi. A very alarming fact of our life is that 
foreign correspondents based in Delhi have 
more opportunities in India than they have 
anywhere else. 

AN HON. MEMBER: Who said that? 
SHRI ARJUN ARORA: Certainly. They 

have more access to sources of information in 
Delhi than the Indian journalists, Indian 
pressmen, etc. Of course Mr. A. D. Mani is an 
exception. Elections   are  not  the  only   
occasion 

for C.I.A. interference. There is the famous 
organisation, Congress for Cultural Freedom, 
with headquarters at Paris and a big branch at 
Bombay. It is admitted on all hands that the 
funds needed by this organisation were 
supplied by the C.I.A. through certain 
sources. There are certain papers in this 
country, 'Quest' for example from Calcutta. 
Then there is one weekly published from Faiz 
Bazar, Delhi. We do not see it here. Only a 
few copies of it are seen, but several thousand 
copies of it are airlifted to America every 
week, and that paper is distributed in 
America. It is a C.I.A.-financed paper. 

AN HON. MEMBER: The name of the 
paper? 

SHRI ARJUN ARORA: The name of the 
paper, if I remember correctly, is 'Thought'—
a good name but a bad thought. Several 
thousand copies of that paper are flown to 
America and distributed in America as 
representative of Indian public opinion, 
whereas the paper represents only the C.LA. I 
think mere C.B.I, enquiry into this matter 
will not do. The Home Minister has kindiy 
stated that he is examining the C.B.I, report. I 
hope the examination will not take a longer 
time than is absolutely necessary. He should 
come to this House and place his findings on 
the C.B.I. report. Then We may consider the 
appointment of a Parliamentary Committee to 
go into this problem of foreign money 
corrupting and polluting 0ur public life. 

SHRI M. M. DHARIA (Maharashtra): 
Madam Deputy Chairman, it has been very 
wisely described by Messrs. David Wise and 
Thomas Ross, the famous authors, that there 
are two Governments in America. One is 
visible and the other is invisible, and this 
invisible Government is governing through 
the Central Intelligence Agency. Madam, the 
activities of 'he Central Intelligence Agency 
are not limited t0 intelligence purposes, but 
they are much wider. If we look at the history 
of some of the toppled Governments, we find 
that whenever 
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[Shri M. M. Dharia.] the small States have 
gone against the U.S.A., it is through the 
activities of the C.I.A. that they have been 
toppled down. For me the Central Intelligence 
Agency is not only a central agency for 
intelligence but it is a centre of international 
atrocities. This centre of international 
atrocities has caused great danger to our 
democracy. If we look at our country, we find 
that foreign money and black money in this 
country have created a new danger and a 
new-challenge to our democracy and 
socialism. When I say foreign money, it is not 
only the money coming through the Central 
Intelligence Agency but it is also the money 
coming under the name of PL 480 and also 
the money coming in from America; it is also 
the money which comes from other countries 
who support such parties in our country 
which are more interested in some 
international affairs than the interests of this 
country. 

Madam, if we want to save this democracy 
in pur country, the time has come when the 
Home Minister shall have to take a lead and 
shall have to see that all these activities being 
carried on through the foreign money and 
through the black money are immediately 
stopped, because we have seen in the last 
general elections that a big part had been 
played by the foreign money and also by the 
black money. Rupees fifty lakhs have been 
spent as per my information in one 
parliamentary constituency alone   .    .   . 

AN HON. MEMBER: Which consti-
tuency? 

SHRI M. M. DHARIA: It is so. I am only 
having five minutes. 

SHRI BHUPESH GUPTA (West Bengal): 
Which constituency? 

SHRI M. M. DHARIA: I have stated that 
when I spoke on the Hazari Report. Madam, if 
we look at these activities, it will not be possible 
for any poor man to contest any election 
because it is not possible, with  the  money 
which  is    available   I 

under the rules or which is allowed, that the 
election could be fought. I do not know 
whether there is any single Member, there may 
be a few, but many of the Members are aware 
that the costs have gone up and it is very 
difficult to face such candidates who have 
been sponsored through these monies, the 
money coming from foreign countries and the 
money coining from big industrialists and big 
monopolists. Therefore, I would like to appeal 
to the Home Minister today that when he has 
been investigating into the affairs of the C.I.A, 
that will not be enough; he will also have to 
investigate into the affairs of other things as 
well, for instance, the PL 480. Crores have not 
been accounted for. Where have those crores 
gone? It shall have +o be investigated. Money 
is coming from Communist countries. They 
are not only 'windows' but they are the 
floodgates from where this flood of money 
pours into this country, which has created a 
challenge to our democracy. If we want to 
preserve our democracy and socialism, the 
time has come in the history of our country to 
see that all these activities are stopped. But 
that is not enough. Merely to criticise the 
Government will not do. Again it is a 
challenge for us, for the hon. Members. Are 
we prepared to say that in the interests of this 
country, with that patriotic feeling, we shall 
not touch a single pie coming from a foreign 
country or coming from black money? Tf we 
can create that sort of national character, I 
have no doubt whatsoever that it will be 
possible for this country to face any ■ 
challenge that may come. I am not worried 
over the devaluation of the rupee. I am 
worried over the devaluation of our character. 
If we can rise to ths occasion, I have no doubt 
that we shall strengthen the hands of the Home 
Minister in finding 0ut this money coming 
through the C.I.A. or through some other 
means and at the same time raise the standards 
in this country, and it is in that context that I 
would look at this affair. 
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"American people have not been in 

a position to assess these charges. 
They know virtually nothing about the  
Invisible  Government." 

i 

THE DEPUTY  CHAIRMAN:  What   j 
are you reading from? 

SHRI A. M. TARIQ: I am reading 
from the famous book "The Invisible 
Government' written by David Wise and 
Thomas B. Ross. 

AN    HON.    MEMBER:    Reference   j 
was made to it. 

SHRI A. M.    TARIQ:    Further   it   j 
goes on: 

"Its employment rolls are classified. 
Its activities are top secret. Its budget 
is concealed in other appropriations. 
Congress provides money for the 
Invisible Government without 
knowing how much it is appropriated 
or how much of it will be spent." 

 
"Robert Kennedy, in this inter-View 

and a similar one with U.S. News and 
World Report, said something else of 
greater and historical significance. A 
ranking official of the Government for 
the first time admitted clearly and on 
the record, that the Bay of Pigs was a 
United States' operation, planned by 
the Joint Chiefs of Staff and the C.I.A. 
'The President had to give approval to 
the Plan', Robert Kennedy said." 

About the downfall of Mossadegh, I 
quote from the same book. 

THE DEPUTY CHAIRMAN: You 
may be very quick about the references. 

SHRI A. M. TARIQ: It says: 
"The United States, of course, has 

never officially admitted the C.IA.'s 
role. The closest Dulles came to doing 
so was in a C.B.S. television 6how in 
1962, after his retirement from the 
C.I.A. He was asked whether it was true 
that the C.I.A. people spent literally 
millions of dollars hiring people to riot 
in the streets of Tehran and do other 
things to get rid of Mossadegh. Is there 
anything you can say about this?" 

"Well", Dulles replied, "I can say 
that   the  statement   that  we  spent 
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[Shri A.  M. Tariq.j 
many dollars doing that is utterly false." 

(Interruption) 

THE DEPUTY CHAIRMAN: Opera-tion 
of the C.I.A. according to hii information. 

SHRI A. M. TARIQ: Madam, in Burma    .    
.    . 

THE DEPUTY CHAIRMAN: Your time is 
running out. 

SHRI A. M. TARIQ: In Burma, which is 
our neighbour, what happened? Then Chester 
Bowles came and told 0ur Prime Minister— 

"In New Delhi, Chester Bowles, 
finishing his first tour as Ambassador to 
India, had also been beset by the rumours. 
To silence the anti-American rumbling, 
Bowles, like Sebald, sought assurances 
from Washington. The response was the 
same: the United States was not involved in 
any way. Bowles conveyed this message to 
Prime Minister Jawaharlal   .   .   ." 

I just wanted to mention something about Mr. 
Chester Bowles who is the American 
Ambassador in India. He has been in this 
organisation for years and years. 

AN HON. MEMBER: The C.I.A.? SHRI 

A. M. TARIQ: Yes, the CIA. 

"The moving force behind Kennedy's 
letter was Chester Bowles, then Under 
Secretary of State for Political Affairs. In 
the summer of 1961, Bowles set out on a 
round-the-world trip to explain the new 
arrangement. A fifteen-man team including 
leading representatives of the State 
Department, the C.I.A, and the A.I D., 
accompanied Bowles to seven regional 
meetings with ambassadors and their staff." 

 
(Time bell rings) 

I am quoting from the Time Magazine: 
"At Langley's elaborate seventh-floor 

operations centre, a bank of high-speed 
(100 words per minutes) printers receive 
top-secret traffic from the National Security 
Agency, diplomatic reports from 
embassies, overseas information from other 
countries." 

These are the functions   .   .   . 
SHRI    BHUPESH     GUPTA:    The Time 

of February, 1967. 
SHRI A. M. TARIQ:    Yes,    this is the 

Time dated 24th Feburary, 1967. 
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SHRI BHUPESH GUPTA: What is the 

name of the paper? 

 

with the Editor-in-Chief.  This is the 
incident.   I will request you   .   .    . 

SHRI S. S. MARISWAMY (Madras): 
Is it fair on the part 0f the hon. Member 
to name a journalist and attack him in his 
absence here? 

SHRI A. M. TARIQ: 1 have asked 
him to make inquiries. I am not 
attacking. 

THE DEPUTY CHAIRMAN: Mr. 
Tariq, please do not make any -efer-
ences to names. 

SHRI A. M. TARIQ: I am requesting 
the hon. Minister if it is not a fact   ... 

THE DEPUTY CHAIRMAN: You 
may pass on the details to the Minister. 

SHRI A. M. TARIQ: Another point. 

 
SHRI BHUPESH GUPTA: Did you 

get the news that the Home Secretary 
and the correspondent had dinner? 

SHRI A. M. TARIQ: I will tell you. I 
will read the    New    York   Time* 
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June  13, which says— 
"An official enquiry has quoted that 

the C.I.A. had given some substantial 
sums of m°ney to right-wing parties 
and candidates during the general 
election. A New York Times report 
this morning from New Delhi quoted 
high Government sources." 

THE DEPUTY CHAIRMAN: Your 
time is over. 

SHRI A. M. TARIQ: I will take only 
one minute. I will request not only the 
Home Minister, but personally Mr. Y. B. 
Chavan who is one of the noblest 
citizens 0f the country and also a political 
worker, to go into this matter and find 
out who these officials  are;  otherwise   .   
.   . 

 
Which is the source which has passed on 
the information to the New York Times? 
We shall face the truth whether the 
whole report is trustworthy or not. 

Thank you very much. 

 

 
"American people have not been in 

a position to assess these charges. 
They know virtually nothing about the  
invisible  Government." 
THE DEPUTY CHAIRMAN: What 

ire you reading from? 
SHRI A. M. TARIQ: I am reading. 

?rom the" famous book 'The Invisible 
Government' written by David Wise ind 
Thpmas B. Ross. 

AN HON. MEMBER: Reference ivas 
made to it. 

SHRI A. M. TARIQ: Further it joes 
on— 

"Its employment rolls are classified. 
Its activities are top secret. Its budget 
is concealed in other appropriations. 
Congress provides money for the 
invisible Government without 
knowing how much it is appropriated 
0r how much of it will be spent." 

 
"Robert Kennedy, in this interview 

and a similar one with U.S. News and 
World Report, said something else of 
greater and historical significance. A 
ranking official of the Government for 
the first time admitted clearly and on 
the record, that the Bay of Pigs was a 
United States' operation, planned by 
the Joint Chiefs of Staff and the C.I.A 
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'The President had to give approval to the 
Plan,' Robert Kennedy said." 

About the downfall of Mossadegh, I quote 
from the same book. 

THE DEPUTY CHAIRMAN: You may be 
very quick about the references. 

SHRI A. M. TARIQ: It says— 

"The United States, of course, has never 
officially admitted the C.I.A. s role. The 
closest Dulles came to doing so was in a 
C.B.S. television show in 1962, after his 
retirement from the C.I.A. He was asked 
whether it was true that the C.I.A. people 
spent literally millions of dollars hiring 
people to riot in the streets of Tehran and 
do other things to get rid of Mossadegh. Is 
there anything you can say about this?" 

"Well, Dulles replied, "I can say that th 
a statement that we spent many dollars 
doing that is utterly false." 

(Interruption) 
THE DEPUTY CHAIRMAN: Operation 

of the C.I.A. according to his information. 
SHRI A. M. TARIQ: Madam, in Burma   .   

.   . 
THE DEPUTY CHAIRMAN: Your time  

is  running  out. 
SHRI A. M. TARIQ: In Burma,  which is 

our neighbour, what happened? Then Chester 
Bowles came and told our Prime Minister— 

"In New Delhi, Chester Bowles, 
finishing his first tour as Ambassador to 
India, had also been beset by the rumours. 
To silence the anti-American rumbling, 
Bowles, like Sebald, sought assurances 
from Washington. The response was the 
same: the United States was not involved in 
any way. Bowles conveyed this message to 
Prime Minister  Jawaharlal   .   .   ." 

i just wanted to mention something about Mr. 
Chester Bowles who is the American 
Ambassador in India. He has been in this 
organisation fox years and years. 

AN HON. MEMBER: The C.I.A.? 
SHRI A. M. TARIQ: Yes, the C.LA. 

"The moving force behind Kennedy's 
letter was Chester Bowles, then Under 
Secretary of State for Political Affairs. In 
the summer of 1961, Bowles set out on a 
round-the-world trip to explain the new 
arrangement. A fifteen-man team including 
leading representatives of the State 
Department, the C.I.A. and the A.I.D. 
accompanied Bowles to seven regional 
meetings with ambassadors and their 
staff." 

 
(Time bell rings.) 

I   am   quoting from   the Time Magazine: 
"At Langley's elaborate seventh-floor 

operations centre, a bank of high-speed 
(100 words per minute) printers receive 
top-secret traffic from the National 
Security Agency, diplomatic reports from 
embassies, overseas information from 
other countries." 
These are the functions   .   .   . 
SHRI BHUPESH GUPTA: The Time of 

February, 1967. 
SHRI A. M. TARIQ: Yes, this is the Time 

dated 24th February, 1967. 
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SHRI BHUPESH GUPTA;   What is the 

name of the paper. 

SHRI A. M. TARIQ: The name of the 
paper is the Hindustan Times   .   .   . 

 
it will be treated as an unfriendly act towards 
the American Government.    Another    man,    
within   three 

days, was transferred in consultation with the 
Editor-in-Chief. This is the incident.    I will 
request you . . . 

SHRI S. S. MARISWAMY (Madras) : Is it 
fair on the part of the hon. Member to name a 
journalist and attack him in his absence here? 

SHRI A. M. TARIQ: I have asked him to 
make inquiries. I am not attacking. 

THE DEPUTY CHAIRMAN: Mr. Tariq, 
please do not make any reference to names. 

SHRI A. M. TARIQ: I am requesting the- 
hon. Minister if it is not a fact   .   .   . 

THE DEPUTY CHAIRMAN: You may 
pass on the details to the Minister. 

SHRI A. M. TARIQ: Another noint. 

 
SHRI BHUPESH GUPTA: Did you get the 

news that the Home Secretary and the 
correspondent had dinner? 

SHRI A. M. TARIQ: I will tell you. I will 
read the New York Times dated June  13, 
which says— 

"An official enquiry has quoted that the 
C.I.A. had given some substantial sums of 
money to right-wing parties and candidates 
during the general election.    A New York 
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Times report this morning from New Delhi 
quoted high Government sources." 

THE DEPUTY CHAIRMAN: Your time 
is over. 

SHRI A. M. TARIQ: I will take only one 
minute. I will request not only the Home 
Minister, but personally Mr. Y. B. Chavan 
who is one of the noblest citizens of the 
country and also a political worker, to go into 
this matter and find out who these officials 
are otherwise   .   .   . 

 
Thank you very much. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh): Madam Deputy Chairman, I have 
been listening to the debate about the CIA. for 
the last few minutes. It certainly hurts me that 
we should give so much prominence to what 
has been said by the New York Times. 
Madam, this sort of mistrust and atmosphere 
that foreign money is being used in this 
country is being generated for quite a long 
time. But since, of late, papers from outside 
the country have reported we would not take 
cognizance of it. Here, Madam, there are only 
two things which I would iike to place before 
you. If at all there has been an allegation, the 
Home Minister was almost categorical. He 
said that there has been no leakage and 
whatever the New York Times has quoted 
was more less a guess or conjecture. I hope 
what he has said is true; otherwise I would 
request th? Home Minister to find out how 
this leakage came. 

This is not the first time. Madam, whether 
it is in India or whether it is outside, that this 
sort of leakage is going on, and it is certainly 
not good for our country. Madam, whosoever 
has been responsible for this leakage, I must 
certainly tell the Home Minister, has neither 
been a friend of the nation nor has done any 
good ser\'ice to the country, we must know. 

Madam, the New York Times, as we know, 
has condemned not one party or a few parties, 
but they have condemned almost the whole 
democratic set-up of this country. It is 
certainly an insult to our nation. And, 
Madam, though we have been free only for 
the last twenty years, I should say we are 
really a mature nation and it is not for 
anybody to condemn our democratic set-up. 
Whosoever has. leaked out the news has tried 
t0 upset our Indian Parliamentary democratic 
system. We have to find out who is 
responsible for this and  condemn him. 

Another thing I would like to bring to the 
notice of the House, Madam, is this. It is a 
fact—the Home Minister may or may not like 
to confirm it—that foreign money is flowing 
into India, whether it is from the West or 
from the East and, maybe, politically or 
during elections also it might 'lave been 
utilised, I do not know. Certainly, I am not 
aware 0f it. I have-not fought the election, and 
even when I fought it, I never got any money, 
whether it is C.I.A. or any other things.   I 
used my own money. 

SHRI ARJUN ARORA: You fought 
without money. 

SHRIMATI YASHODA REDDY: No. But 
one thing we should remember. Ours is a very 
large country. Politically we' are a nasont 
country. We have not yet completely built up 
our economy and our defences. We are still in 
the stage of, despite being very big, trying to 
build up into a world  power.       There  are  
so   many 
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the    world,    Russians and  Americans.     
These  two  powers of the world are trying to 
Balkanise the whole world. 

SHRI V. M. CHORDIA (Madhya 
Pradesh): Now China is third. 

SHRIMATI     YASHODA    REDDY: 
Leave China alone. These two forces are 
trying to help other countries. They are vying 
with one another in calling names, the pro-
Americans trying to say that we are going 
pro-socialist, and the pro-socialist saying that 
we are pro-capitalist. And fortunately or 
unfortunately, even we. Members of 
Parliament, in India have learnt this sort of 
mud-slinging busineess. We start saying that 
the Communists are getting money from 
outside and the others saying that the others 
are getting money from other sources. By this 
sort of thing, let me say, we are only falling 
into the trap of either this country or that 
country. Let us not. as Mr. Dharia said, 
depend on anybody; let us try to live on our 
own. And let us also not fall into the trap of 
either the East or the West, and then fling 
mud on each other which means ulitmately on 
our ownselves. Let us not create so much of 
confusion. Let us not fall into the trap of these 
big powers. Let us look after ourselves. Let 
Us safeguard the dignity and the integrity of 
our country. 

Finally, I would say that whosoever has 
been guilty must be brought to book, if there 
has been a leakage. 

THE DEPUTY CHAIRMAN: That will 
do. 

SHRIMATI YASHODA REDDY: Let us 
not destroy ourselves by proclaiming 
ourselves either as American friends or as 
Russian friends. That is all that I would like 
to say. 

THE DEPUTY CHAIRMAN: Mr. Mulka 
Govinda Reddy. I am sorry I overlooked your 
name. 

SHRI MULKA GOVINDA REDDY 
(Mysore): Madam, Deputy Chairman, I do 
not want any foreign money to interfere in the 
affairs f our country whether it is from the 
U.S.A. or the Communist countries or any 
other country. It is unfortunate that some 
distorted version of the report of the Central 
Bureau of Intelligence has been published in 
the New York Times. The report says that 
some high Government officer seems to have 
briefed this correspondent of New York 
Times. It is pertinent that the Government 
should make a thorough enquiry into this 
leakage and the alleged charge that the source 
is  a very high Government officer. 

Madam, Deputy Chairman, it is not proper 
for any country to interfere in the internal 
affairs of other eour tries. We have adhered to 
this policy. I do not want foreign money to 
interfere in the elections of our country. It is a 
calumny that this report has been published in 
the New York Times saying that almost all 
political parties in India have received money 
from one source or the other. According to this 
report, it is said: 

"The amount of money spent by 
Communist Embassies backing the left-
wing was reportedly even more than the 
sum spent by the U.S.A." 

So it is an all-pervading report meaning that 
all parties are in the pay of foreign Embassies 
or foreign sources. 

It is true that C.I.A. money has been spent 
in other countries to subvert democracy. 
Therefore, it is necessary that Government 
should take proper action with regard to he 
flow of foreign money into political parties' 
funds. The Government should institute an 
enquiry into the sources of money that each 
party mobilises to fight the elections. 1 
demand that a Parliamentary Committee be 
instituted into the sources of money that 
political parties get for fighting elections. 



 

Madam, the Home Minister said this 
morning that a report of the Central 
Intelligence Bureau has been received by the 
Government and that he had no time to study 
his report. The New York Times published 
extracts of this report, maybe distorted, 
maybe based 0n conjecture, on June 13 and 
14. This report has been published in the 
Indian Express and other newspapers. I would 
like to ask the Home Minister, after having 
seen this report published in Indian 
newspapers, and when he confessed that he 
had already received a report from the Central 
Intelligence Bureau, that he should come out 
openly to say that the report that has been 
published in the newspapers is utterly wrong, 
far from the truth, or he should confirm that 
there is some element of truth in the report 
that has been published in this newspaper. 

Madam, I would like to categorically 
repudiate that the Praja-Socia-list Party has 
not received any money from any foreign 
country. The Praja Socialist Party General 
Secretary, Mr. Prem Bhasin, has already repu-
diated this report, this calumny and Mr. 
Surendranath Dwivedy, Leader of the P.S.P. 
Group in the Lok Sabha, has also categorically 
repudiated this report. I would, therefore, ask 
that the Home Minister should come forward 
and place the report on the Table that has 
already been submitted to the Home Ministry 
by the C.B.I. It is not proper to delay matters 
because already some sort of maligning is 
going on and some sort of calumny is going on 
against certain parties. It is not proper for the 
Government to keep quiet and not place the 
report on the Table. According to this report of 
the newspapers, "The Government of India 
reportedly had no plans to make any report to 
Parliament and there would be no public 
protest to the U.S.A. or to the Communist 
Governments." And the report in the New 
York Times says "It is understood the report 
had been studied by Mrs. Gandhi and Mr. 
Chavan". Mr. Chavan says he has received the 
report but he has not studied it.    Yet 

this report says that both the Prime Minister 
and the Home Minister appear to have studied 
this report. So my humble suggestion and also 
demand to the Home Minister is that, in fair-
ness to all political parties, he should place 
the report of the C.B.I, on the Table of the 
House and a Parliamentary Committee should 
be appointed to enquire into the sources of the 
money that political parties receive, either 
from foreign countries or from indigenous 
sources. Also the leakage of this report should 
be enquired into and the high Government 
source that has been quoted in this report 
should also be enquired into and proper steps 
should be taken to put down such things. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Madam, it is a matter of regret to everyone 
that the fair name of this country should be 
tarnished in the foreign press by a report of 
this type. If, however, the report is true, it 
calls for some action. I have taken care, 
Madam, to get a copy of the statement that the 
hon. Home Minister made here this morning. 
He said that the report was being examined 
carefully. He did not say that he had no time 
to study it. But at the end? he says "The 
bureau's finding are only conjectures." So if a 
report of this type is published only on 
conjectures, this is also a matter that   needs   
careful  consideration. 

SHRI B. K. P. SINHA (Bihar): No, only 
the New York Times' findings, no Bureau. 

SHRI DAHYABHAI V. PATEL: But that 
is the thing that has tarnished our image most. 
As regards the report that the hon. Home 
Minister is considering, I would like him not 
to delay the matter very long. Madam, the 
Secretary of the Swatantra Party, Mr. Masani, 
denied flatly that the Swatantra Party receive 
any money from this source. Mr. Dandekar, 
Acting Secretary, has denied that our party 
received any money from this source.    Both 
of them have affirmed 
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that every pie that this party receiv 
ed is accountable and that the acco 
unts   can  be  produced   regularly.  So 
there is no question of the Swatantra 
Party having received any money of 
this type.   But it is certainly a matter 
of regret that  money  of this      type 
should come and try to influence our 
country's policies.    Madam, how does 
this start?    I would like the    Home 
Minister to correct me if I am wrong. 
The  Prime   Minister   ten   years   ago, 
when she was not the Prime Minister, 
said that foreign money was playing 
an important part in elections in this 
country.   And the then Prime Minis 
ter,  her  father,  Pandit      Jawaharlal 
Nehru,  said no  money was    coming 
into the country.    Madam, after that 
perhaps money or what money    can 
buy  and so  many things have  come 
into this country visibly newspapers, 
printing presses and so on, on a pay- 
when-you-can basis.      I am referring 
to Patriot and Link.    On what basis 
have they come?   Questions were put 
in Parliament.    Have they not come 
here to influence elections? What has 
Government   done   about   it?     Thein, 
what is the policy those papers follow? 
What is the country whose directions 
those       papers follow?       What 
is the history of the world wherever such 
organisations have gone? Have we not before 
us the history of the East European countries 
where countries have been taken over by 
subversion, by propaganda, by disrupting the 
economy and by creating chaos? Are we not 
very nearly in such a condition? What are 
these gheraos ? What are these incessant 
types of strikes? It is not only a question of 
high prices. It is a vicious circle. It is a 
vicious circle that produces strikes, then 
increased prices and then again you have fur-
ther demands. Then you have idleness or 
gherao or sit-in strikes. Where does all this 
trouble come from? Are they sources inside 
the country who do this? Surely, it is not the 
Indian businessmen, who I believe are patrio-
tic, who finance such thing to destory each 
other and to destory their business?     This is 
a matter which     the 

Government shoud carefuly look into. 
Madam, I am one of those who have been 
quarrelling about it for a long, time. You will 
remember, Madam, that I asked repeatedly 
questions about the monies in the Bank of 
China and where they went. At one time, we 
were assured that a statement would be laid on 
the Table. After two years of persistent 
questioning, the last that we heard of it was 
that it was not considered to be in the public 
interest to answer the question. Madam, this is 
where the root of the trouble is. The Congress 
Party is not sure of itself. The Congress Party 
looks once this side and once that side, once 
wants something here and once wants 
something from there. It is the Congress 
Party's greed for money that has made the 
elections so expensive, that has made 
businessmen so corrupt. You go on putting 
pressure for getting money. To pay you 
money, some of them— I certainly deprecate 
it—have collected black money to pay to the 
Congress funds.   This is the root of it. 

SHRI R. T. PARTHASARATHY (Madras): 
Is the Swatantra Party coming out successful 
without spending any money? 

SHRI DAHYABHAI V. PATEL: 
Therefore, I support any demand for an 
enquiry. It is certainly time that the 
Government woke up. But does the 
Government want to wake up? Does the 
Government want to allow us to make 
progress or does the Government want to lead 
the country to chaos? I am not sure. The 
Prime Minister does not seem to be sure who 
are her advisers, where they are taking her 
and where the country is going every day. We 
are going economically to ruination. In the 
world we are kicked. Our prestige is at the 
lowest. In our Own country, our policemen 
are slapped. This is the worst situation we 
have come to. And who is responsible for it? 
It is the Congress Party that is responsible for 
this.    Thank you. 



4773 Short Duration [ i9 JUNE 1967 ] Discussion 4774  

 



4775 Short Duration        [ RAJYA SABHA ] Discussion 4776 

 
SHRI BHUPESH GUPTA: Madam, 

Deputy Chairman, a few issues are involved 
in this. The first issue is whether there has 
been a leakage of the alleged C.I.P. report 
with the Home Minister and the Prime 
Minister. We are not clear about it. Whatever 
the report is made of, conjectures or 
otherwise, the American paper, the New York 
Times, says Ihat its contents are based on 
materi-ils supplied by some official sources 
in India.    Therefore, according to the 

paper, it is a case of leakage. Now 
the Home Minister has been in posses 
sion of this report for some time. 
He should be also in a position 

to tell us now whether the New York Times 
report is substantially correct, thereby 
establishing a case of leakage. This is very 
very important. Now I would ask him to lay 
the C.I.B. report on the Table of the House. 
Should he have any hesitation, tentatively I 
would suggest to him that he should show the 
report to the Chairman of this House and the 
Chairman should compare it with the report 
which appeared in the New York Times and 
then kindly tell the House whether it is a case 
of leakage. We can settle it that way. Quite 
apart from the merits or demerits of what the 
C.I.B. has written, the position should be made 
absolutely clear. Four days ago he said that he 
had not studied it. I am sure by now he has 
studied it. We should like some light to be 
thrown on the subject. Then, if it is a case of 
leakage, it is a serious matter. Nobody knows 
in this country how things are transmitted to 
the U.S.A. I have heard it said in the Congress 
circles that some 10 days ago there was a 
dinner between the Home Secretary, Mr. L. P. 
Singh, and the correspondent of the New York 
Times and this report appeared after that 
dinner. I cannot vouch for it but I say that I 
have heard it in the circles of the ruling party. 

SHRI A. D. MANI (Madhya Pradesh): 
How many were present at the dinner? 

SHRI BHUPESH GUPTA: I do not know. 
You find that out. Therefore it is for the 
Home Minister to find out. He can find it out 
toy a simple question put to the Home 
Secretary. I am not saying anything but this is 
being said. 

Then with regard to this, first of all I would 
not like the    C.I.B.      to 
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investigate into the affairs of any* political 
party in the country. What right has it got? It is 
an outfit of the Congress Party in power. It is an 
outfit of the Government and I am not one of 
those of the Opposition who is going to submit 
to an investigation or probe by an organisation 
which is an appendage of the Congress admi-
nistration. Significantly enough, practically all 
the parties have been mentioned directly or 
indirectly in this report. The entire Opposition 
has been mentioned but the report gives no 
indication of the Congress Party at all. Am I to 
trust such an organisation? 

SHRI RAJNARAIN (Uttar Pradesh):  
Congressmen are mentioned. 

SHRI BHUPESH GUPTA; Congressmen 
do so many things. Leave them out but the 
Congress Party is not mentioned. It is rather 
significant but we will know when the report 
is published. If at all there is to be an 
investigation, the C.I.B. or any outfit which 
has anything to do with - the Congress party 
in power or whichever party is in power 
should have nothing to do with the 
investigation. It is out of bounds for 
investigation. We do not have faith in that. 
We know what kind of report it produces 
when it is necessary to put in detention and to 
persecute and malign certain parties in the 
interests of the ruling party. Therefore I make 
it absolutely clear and I ask my Opposition 
friends also not to put faith in an outfit of the 
Congress Government. You can have 
parliamentary investigation or other 
investigations, I do not mind. 

With regard to the CIA. what are you 
doing? Are you carrying on any investigation 
into the operations of the C.I.A.? First of all 
find out how to operate. Then we will discuss 
about the money. The exposure of the C.I.A. 
has come from the U.S.A. 

itself, for example, in the form of five articles 
in the New York Times of April last year plus 
an editorial: 

"Many people directly in C.I.A. 
operation have admited in public 
statements about the C.I.A. funds being 
given to various organisations and 
individuals in different parties." 

The only thing I would like to say in this 
connection is, I would ask the Home Minister 
personally to read those articles—and I can 
supply him copies of them as I have got them 
cyclostyled—and you will see that in this 
article it is said that the Singapore Prime 
Minister made a press statement—it is quoted 
in one of the articles—that the C.I.A. offered 
him a bribe of 3.3 million dollars in order to 
hide something which was not convenient to 
the Americans. No other than the Singapore 
Prime Minister revealed it to the press. In 
those articles it is said that the C.I.A. wanted a 
man in President Nasser's office. They were 
trying to get information from there. Similar 
other instances are given. Am I to understand 
that the C.I.A. operators here are not putting 
men in high places, high and important offices 
and establishments of the Government? Our 
information is that the C.I.A. has cast its net 
far and wide in high places. And I should also 
like to know whether the C.B.I, itself is free 
from the C.I.A's influence. The point is 
whether the Central Intelligence Bureau and 
other investigating authorities of the 
Government of India are tree from C.I.A.'s 
influence; that should be found out. I have 
gone through Patterson's books in which it has 
been pointed out how some of these 
Intelligence agencies of the Government of 
India were working alon" with the C.I.A. and 
the American agents in India Calcutta and 
other places. Madam Deputy Chairman, all 
this calls for investigation. The Home 
Minister should not allow these parties to toe 
maligned. We shall settle our quarrels here. 
But, Madam, internationally the parties 
working in 
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Parliament   have   been   maligned—by   1 
leakage.   Now we shall see to       the leakage,  
the   investigation  into      the leakage  carried 
out by one or more officers of the Government 
of India. 

Madam Deputy  Chairman, I regret that  my  
hon.   friend      unnecessarily brought in the  
Patriot' and the 'Link' here. How do they come?    
They   are a public limited company.    You   
can see their accounts.      Certainly    they are 
progressive left wing papers.   But that is no 
reason why they should be accused on that 
score.    They can find it out from  their 
accounts,  etc.    Let me make it clear that I have 
nothing to do with them.    I have up to   now 
never been to that office.   But simply because  
Shri Dahyabhai Patel     does not like it, 
therefore, it should not be attacked in this 
manner.    It is        a company registered.   The 
shareholders are there.   Some Congressmen       
are there, I find.    Some friendly Swatan-tra 
people may be there also as shareholders, it can 
be found out.   But it is not proper to attack it in 
the absence of facts.    But then Mr.      
Dahyabhai Patel  omitted  one  thing;  he  
omitted the Congress of Cultural Freedom of   j 
which Mr. Masani is the high priest, and that 
Congress  of  Cultural Freedom itself has  
admitted,     and     Mr. Masani has  also  
admitted that      the Congress   of   Cultural   
Freedom   gets money  from the   C.I.A.       And     
my friend, Mr. Dahyabhai Patel, the beloved 
friend of Mr. Masani, does not know home 
truths in this matter, and it is a little surprising, 
Madam Deputy Chairman.    I  hope  Mr.  
Chavan will rise to the occasion, because the re-
putation of most of the parties is     at stake.    
My friend of the     Samyukta Socalist Party said 
that his party has not been named.   My party 
has     not also been named.    But that is       not 
the point.   Left wing parties, who do not know?   
But that is not the point. The point is that the 
parties     functioning   under   the   Constitution       
in Parliament,  making  together,      what we  
call, our parliamentary      institutions and the 
democratic system have been tarred with the 
blackest brush. 

Therefore, to vindicate their honour, 
to vindicate their dignity, to vindicate 
their reputation, in the first 
place the leakage        should 

be tracked     down.       Firstly,       the person  
or persons  responsible  should be  punished.      
And.   secondly,      the cards should be laid 
on the Table of the House.    We are prepared 
to come under  the  gaze  of  the  entire  
world and   vindicate   our  individual  honour 
as well as the honour of the     entire country.    
At the same time I would again   appeal   to   
the  Home   Minister for   goodness'   sake;      
Mr.      Chavan, Ministers do    come and go, 
but    the cloak and dagger policy of the 
C.I.A. remains.    Hold a thorough      inquiry 
into the operations of the C.I.A. Locate their 
seats.    Locate their centres. See through how 
many universities       or institutions   they   
have      penetrated. Look into how many 
offices in      the South and the North Blocks, 
and other places including those where your 
intelligence service is located they have 
penetrated.    This is for the    good of the 
country.    This is the greatest security  
measure  today  that  you   can take.    Or  
else,  it  seems that     their job,   or  the  
Government's  job,  is  to carry out even 
assassinations even, if necessary,—that job is 
all still secret— in order to serve the 
pentagon    and other sources.   Therefore, I 
hope, Mr. Chavan will take the opposition 
into confidence and tell us the manner in 
which he is carrying out a thorough 
investigation,  a probe,  into      C.I.A.'s 
operations  in  the  country which, by all 
accounts, are growing day     after day. 

SHRI A. D. MANI: Madam Deputy 
Chairman, the debate on this subject shows 
the anxiety and consternation which Members 
of Parliament feel about the disclosures which 
have been made about certain intelligence 
agen-cey, the Central Intelligence Agency. In 
this connection I may say that even the person 
who established the Central Intelligence 
Agency, namely, President Truman, who 
made it a part of the Defence Budget of the 
United States not subject to any audit, 
recently said: 
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respected for our free institutions and for 
our ability to maintain a free and open 
society. There is something about the way 
the C.I.A. has been functioning that is 
casting a shadow over our historic position 
and I feel that we need to correct it." 

That is to say, the father of the Central 
Intelligence Agency, President Truman, has 
said that he is anxious about the way in which 
the Central Intelligence Agency has been 
functioning. Madam, it is well known that the 
C.I.A. has been responsible many acts of 
subversion all over the world, and one of the 
recent stories that has been put forward,—I 
may mention it to the House—is that the 
poster warfare that is going on in China is 
financed by the Central Intelligence Agency. 
All those Red Guard posters, which are 
appearing in Peking, they give advance views, 
which are not known even in Peking. They are 
printed in Taiwan and air-brought, so that the 
regime in China may thus be subverted. I do 
not know how far it is true, that the Central 
Intelligence Agency is responsible for what is 
happening in China. 

Regarding the report which has 
been submitted to the Home Minis 
ter, I would like to say that the C.B.I, 
of India is not the C.I.A. of America. 
The      C.I.A. of      America      has 
got some ruthless efficiency about it. The 
C.B.I. has not been able to put Mr. Biju 
Patnaik on the mat. The C.B.I, has not been 
able to catch even the small flies among the 
corrupt Chief Ministers in the country. I do 
not attach much credence to the report, the 
C.B.I, has submitted to the Home Minister, 
because much of it is based on hearsay. 
Regarding the C.I.A. I have read somewhere 
that the organisation is so secret that nobody 
knows who is a member of the organisation. If 
you talk to and ask the head of the C.I.A. 
whether A or B is a member of   the 

organisation, he would not confirm it. The only 
person who has got the right to ask for 
information about the C.I.A. is the President of 
the United States and   nobody  else,   and  the  
President of the United States is a very busy 
man; he does not know who are the members of 
the C.I.A.   I do not think that our Central 
Intelligence Bureau would  have really  got any  
information except bazaar gossip about     the 
various  parties.    This  is   not  to   say that 
foreign money has not been flowing into India to 
finance political activities.   There is some 
credence in the report that the election against    
Mr. Krishna Menon     was also influenced by 
foreign money, because money was flowing  so  
freely.    I  do  not  suggest that   the  patriotic   
parties  which   are represented  here  by  the  
P.S.P.,  the Jana     Sangh     and    the    
Swatantra would    have    applied     for     
money to      any      foreign      agency.        But 
it     is     likely    that    infiltration    of foreign   
money     might  have     taken devious forms in 
the shape of donations by    patriotic individuals    
who wanted  certain     parties  to  succeed. This 
kind of thing goes on in every country,     and  
no  investigation,     not even parliamentary 
investigation    of the  kind  that     has  been  
suggested, can find out the real culprits in the 
matter. But, Madam, it is a matter of honour.     
The     Central     Intelligence Bureau of our 
country has submitted a bazaar gossip report to 
the Government     and defamed     many     
parties except the party to which my    hon. 
friend,      Mr.      Rajnarain,      belongs, which 
has not been traduced by any party because 
nobody is likely to trust it with funds.    I would  
only like to suggest that  since     the  honour  
and integrity of political parties has been 
challenegd, the Government of India should 
appoint a retired Judge of the Supreme Court 
and ask him to conduct an inquiry    so that    
those who have  allegations  to  make  may     
lay them before that  Judge,     and I  am 
confident     that  all political     parties would be 
acquitted of the charge of receiving    foreign     
aid for carrying out their political activities. 
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THE DEPUTY CHAIRMAN: Miss Mary 

Naidu. you wanted just a minute to ask some 
questions. 

MISS M. L. MARY NAIDU (Andhra 
Pradesh): Thank you, Madam, for calling me. 
It is really shocking to our honour as a 
country to hear that money is being thrust on 
us to make us pro-American, pro-Russian or 
pro-Chinese etc. Are we not intelligent 
enough to see that this is only a device to 
make us fight against each other? And don't 
we see that they are succeeding in it and we 
are fighting with each other? With folded 
hands, I beg of this House and say, do not fall 
into this pit. Let us be united and let us project 
our united image to these countries. I want the 
Government of India to be intelligent and to 
be vigilant about every country. Whether it is 
America, Russia or China, they want to do 
what they think is in the interest of their own 
country. It is for us to be alert and not to fall 
into these pits. First, Madam, let me ask a 
couple of questions. I ask them in the interest 
of the country as a whole. Is it a fact that the 
U.S.A. Library in New Delhi has become a 

centre for collecting information for the 
United States of America? Is it true that the 
Soviet Union also has one agency on the 
pattern of the CIA, called K.G.B.? May I 
know whether the Government of India 
knows about this book called "Moscow's 
hand in India?" 

SHRI BHUPESH GUPTA: Have you read 
it? 

MISS M. L. MARY NAIDU; It was first 
published in Sweden and then reprinted in 
Bombay. Has the Government of India 
checked up the facts revealed in that book? 
Perhaps it is a very good book. I have not 
read it and I do not know. What I want is that 
our Government should be alert. Let our 
Intelligence Department be really alert and 
see that we do not sell ourselves to any other 
nation. Thank you. 

THE DEPUTY CHAIRMAN: Mr. 
Mariswamy, you have just two- 
minutes, for the Home Minister will 
start replying at 6 o'clock. 

SHRI S.      S.        MARISWAMY 
(Madras): Madam Deputy Chairman, this 
reminds me of the story of a fellow who in 
order to spite his enemy cut off his own nose. 
Now, someone high up in the Government 
seems to have leaked out this news to a 
correspondent believing that this would 
tarnish the good name of other parties. But 
this is a fact which the CBI has to find out. So 
first of all they should find out who is the 
person who leaked it out before we take so 
much trouble to study the-Report. This seems 
to be a deliberate, calculated attempt to smear 
the opposition parties. This has been done 
earlier also. You may remember, Madam that 
during the debate on the Appropriation Bill I 
read out in this House itself a report of some 
important Congress dignatory accusing 
opposition parties of taking money from 
outside. And then I demanded in this House 
that a public enquiry must be instituted. But 
nothing happened to my demand and 
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[Shri S. S. Mariswamy.] now our dirty 
linen has gone far away to America, 
wherefrom we have this report. If there is 
even an iota of truth in the report that some 
party had taken money, it must be brought out 
and the general public should know. I want 
the hon. Home Minister to do that. I have 
implicit faith in him. He is a brave man and 
his bravery we saw during the Irido-Pakistan 
war. So I believe he will not indulge in any 
back-biting or in any kicking below the belt 
attitude. So let him place the CBI Report 
before the House and if it is dirty l'nen we 
shall take it up here and wash it. After all it is 
not some war •strategy concerning the war in 
NEFA or Ladakh. It is a matter concerning 
ourselves and so it is better that we examine 
it. Let us examine it.    And 
'then if we find any truth in it ther. we will 
appoint a committee to go into the whole 
thing by a pubiic enquiry.     And  if  it   is  
found     that 

. foreign money    was taken by     any 
'party, even if the leader of that party  is  
hanged  no  one  will     raise 
•even his little finger against that. 

Mr. Bhupesh Gupta, spoke about Mr. 
Masani. I do not know how he got that idea, I 
want to tell him that it was Mr. Masani 
himself who first brought it out to the open 
public that the said organisation was having 
some connection with the CIA. He had the 
courage to do it. Mr. Masani is hundred per 
cent a patriot and he would not touch foreign 
money even with a barge pole. That I want to 
tell my hon. friend. Let us not indulge in these 
mutual recriminations. Let us face facts and 
see what the position is. Let the CBI first en-
quire and find out how the correspondent got 
the information. Let the CBI check up the 
movements of the correspondent, his past 
activities. They can find out which Minister 
he had seen or which officers he had contact-
ed and thus find out wherefrom he got the 
news. It is not a difficult job, Madam, and I 
am sure we will find -that out. Let it be 
brought into the open. That is my request. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): Madam Deputy 
Chairman, I heard this debate for nearly an 
hour and a half   .   .   . 

AN HON. MEMBER: Please come before 
the mike. 

SHRI Y. B. CHAVAN: I am nearer the 
mike; I think the mike is now ready to catch 
me. 

SHRI BHUPESH GUPTA: The mike is  
getting into  stride. 

SHRI Y. B. CHAVAN: I said I was 
listening to this debate for the last hour and a 
half very carefully and the most important 
impression that I got was that this House is 
very much concerned by the news that 
appeared in 'New York Times' which is 
throwing a sort of basic doubt about the 
integrity of political parties of India. It is not 
criticism of 'A' party or 'B' party; it is 
practically a criticism of the entire democratic 
system. Somebody who is cynical and wants 
to create a doubt about the functioning of 
democracy in this country may possibly like 
to believe in this sort of information. 
Therefore it is good that we have discussed 
thi? question and you gave this opportunity to 
me to say something about this question. But 
I am not in a position to say completely   .    .   
. 

SHRI BHUPESH GUPTA:  Why? 

SHRI Y. B. CHAVAN: . . . about this  
Report. 

SHRI BHUPESH GUPTA: But you have 
to say something. 

SHRI Y. B. CHAVAN: I am saying 
something. Whatever I can say I am saying. 
One thing is, I have not completely studied 
the Report yet and it is rather difficult for me 
to study the Report and form my opinion 
about it because it is a very serious document 
and a very big document Therefore it will 
have to be studied in its different aspects very 
carefully and it may be necessary     even     
*• 
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have some further enquiries made before 
forming any definite opinions or coming to 
any broad conclusions. This is the first 
impression I am getting. 

SHRI BHUPESH GUPTA: But is it a 
leakage or not? 

SHRI Y. B. CHAVAN: I am coming to 
that point. That is why though I say that this 
report is conjecture, certainly the fact is it can 
be treated also as a sort of leakage because 
the fact that the Report was submitted to the 
Government is also information though the 
information that it conveyed is conjecture 
because it says that both the Home Minister 
and the Prime Minister have studied it and 
accurately agreed with that. It is completely 
wrong. As I said till three or four days I have 
not been able to read even a single line and 
the Prime Minister has not even seen the 
Report and my saying that it is conjecture is 
based on this. It is therefore necessary to find 
out who is the contact of the New York 
Times correspondent. This will have certainly 
to be found out and—I told the Lok Sabha 
also—I am making efforts to find this out. At 
the same time I must request Mr. Bhupesh 
Gupta to be rather very careful when he men-
tions names because after he mentioned that I 
immediately had enquiries made from by Mr. 
L. P. Singh. He said that there was some sort 
of a dinner when Mr. L. P. Singh and the 
New York Times correspondent met. It is 
completely untrue. Not a word has passed 
between the New York Time correspondent  
and  let  me.    .    . 

SHRI BHUPESH GUPTA: Was there any 
dinner? 

SHRI Y. B. CHAVAN: No; there was no 
dinner and no talk. Therefore I would request 
Mr. Bhupesh Gupta to be very careful about 
his contacts. 907 R.S.—8. 

SHRI BHUPESH GUPTA: I wanted to 
know from you because the Congress circles 
were speaking. 

SHRI M. N. KAUL: "These are also 
conjectures. 

SHRI B. K. P. SINHA: I would like to say 
one thing. I know Mr. L. P. Singh for the last 
thirty years and he is one of the most 
honourable officers that this country has. 

SHRI Y. B. CHAVAN: Sometimes 
somebody becomes a pet aversion to some 
people. 

SHRI BHUPESH V3UPTA: Shri 
Gulzariial Nanda does not think that way.   
He laid it before us. 

SHRI Y. B. CHAVAN: I must request hon. 
Members to realise that the person who is 
occupying the very high office of the 
Secretaryship of Home Affairs of this country 
is a very important person. He is carrying a 
very heavy responsibility, a very delicate 
responsibility and if anybody from Parliament 
treats him so lightly, really speaking we are 
doing damage to the country itself. I can 
assure you that we have every faith in the 
officer. He is the most honourable person. He 
is doing his duty most scrupulously and most 
conscientiously.    That I can say. 

 
(Interruptions) 

THE DEPUTY CHAIRMAN: Order, 
order. 

SHRI Y. B. CHAVAN: I am giving my 
assessment of the officer be- 
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[Shri Chandra  Shekhar.] 
going for training to any other coun-tary does 
not mean that they become agents 01 that 
country. Many of our military officers are 
going to the U.K. (Interruption). I am on my 
legs. I request the Members   .   .   . 

THE DEPUTY CHAIRMAN: You must 
be very brief. You cannot go on. 

.SHRI CHANDRA SHEKHAR: Once the 
Home Minister has cate-goricaly stited that 
no officer or no agency of the Government is 
a part of the CIA, is it open to any Member tc 
assert again and again that they are the agents 
of the CIA? 

(Interniptions) 

THE DEPUTY CHAIRMAN: Order, 
order. Now, without interruptions please let  
the  Home Minister  speak. 

SHRI Y. B. CHAVAN: I really do net 
know what has happened to the hon. 
Members. Are we out to destroy the country, 
the Government and everything and say that 
IB is part of the CIA and this is part of that, 
etc.? I think nothing would be left that way in 
this country. Certainly, as Mr. Chandra 
Shekhar has rightly anticipated it, when you 
have to build up a new type of organisation—
the IB is an organisation which looks to the 
internal intelligence as well as external 
intelligence—new techniques have to be JnaJi 
up. Methods have to be learnt. That is always 
done by a comparative study of the systems 
of other countries. Naturally sometimes we 
have to send people for training to different 
countries. That is a different matter. 
Therefore, does it mean that our system 
becomes a part of somebody else's system? 
That is beside the point. (Interruptions). 1  am 
not conceding.... 

 

 

THE DEPUTY CHAIRMAN: Please sit 
down. 

SHRI BHUPESH GUPTA: I hope you  
know  it. 

SHRI RAJNARAIN: I can mention 
names. 

SHRI Y. B. CHAVAN: Madam, it is very 
disturbing that when one is trying to make a 
point, he is disturbed. I am speaking on a 
very limited issue of this debate, about the 
report which has been submitted to us. As I 
have mentioned, the point is about leakage If 
it is leakage of information   ... 

SHRI Br.UFESH GUPTA: You should 
know by now whether it is leakage or .iot 

SHRI Y. B. CHAVAN: I will go into that . 
. . 

(Interruptions) 

SHRI AWADHESWAR PRASAD 
SINHA (Bihar): Three or four people disturb 
him. 

SHRI BHUPESH GUPTA: I am net 
disturbing him at all. I wanted to know 
whether Mr. Chavian has had & look at the 
jeport of the CBI or IB. New. having lead it, 
he got the impression thai what has appeared 
in the New York Times is a case of leakage, 
however inaccurate or distorted it may be. 
This is all that I want to know 
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SHRI Y. B. CHAVAN: As I said, I am 

certainly making efforts to find out. When I 
say that it is a different matter. Let us go back 
to how this enquiry had to be started. There 
was a discussion in both Houses and open 
charges were made that foreign money had 
played a very important role in the last 
general elections and normally it plays 
certainly a big role in our cult; ra! and 
economic life as well. So, it was my 
colleague, the External A fairs Minister, who 
assured that some such enquiry would be 
undertaken by the IB. The IB was asked to go 
into this in the last tew months and they have 
submitted a first report.   As I said    .    .   . 

SHRI BHUPESH GUPTA: Did they meet 
any political party? 

 

SHRI Y. B. CHAVAN: I cannot say that. It 
would be very unfair io mention A', 'B', 'C 
like that, because the character and nature of 
the enquiries have been such that they get 
information from somewhere and sometimes 
they get information frcm the source. If I am 
to base my conclusions on those reports, I 
cannot base these reports on evidence that can 
be produced and that can be relied upon. 
Merely because it is information coming from 
the source, it cannot be relied upon that way. 
After studying it, we will have to come to 
some broad conclusions about this matter. 
Certainly I am one with the hon. Member, Mr. 
Bhupesh Gupta, that we will have to find out 
the methods and modus operandi of this 
foreign money that is functioning here. This is 
certainly a very dangerous trend. It is 
certainly a danger to our independence, to our 
democracy and other things. We will have to 
find out the methods and take some decisions 
to stop it, to prevent it and to eradicate it. 
There is no doubt about it. That is the most 
important  thing.    Ultimately   we  will 

have to study it and the broad con-! elusion I 
will share with this. hon. House, not the report, 
but the conclusions certainly. Then certainly I 
will discuss it with hon. Members opposite  also   
.   ..   . 

SHRI  BHUPESH GUPTA:  How? 

SHRI Y. B. CHAVAN: After my 
conclusions.     (Interruptions). 

THE DEPUTY  CHAIRMAN:  He  is 1   
studying  it—he   says. 

SHRI BHUPESH GUPTA: He says he will 
give the conclusions, not the evidence. When 
all the parties are involved, how do I know 
that the Congress Party will not grind its own 
axe? 

SHRI Y. B. CHAVAN: You say that when 
I do that. Do not merely anticipate it. 

SHRI BHUPESH GUPTA: I do not  say 
that you will do it, but this is the impression I 
get. 

SHRI Y. B. CHAVAN: I cannot and I am 
not committing myself to submit the report 
that type of report before this hon. House. 
That itself we will have to think about when 
we proceed. This is all that I have to say. 

(Hon.   Members  stood  up) 

THE DEPUTY CHAIRMAN: That will be 
enough. (Interruptions). (To Shri Bhupesh 
Gupta) You alone and no more. 

SHRI BHUPESH GUPTA: I leave it in your 
hands and the House. Now, tiow long will the 
matter continue? All the parties stand maligned. 
Now, the Home Minister should clear the 
position. I have suggested let him come and 
shoW the report to you, so that 1   the matter is 
settled. 
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THE DEPUTY CHAIRMAN: That 
suggestion has been made in the morning 
already. 

SHRI Y. B. CHAVAN: When I say these 
are all conjectures, I a'm really  speaking 
clearing the political parties. 

. THE DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. tomorrow. 

The House then adjourned at 
twenty minutes past six of the clock 
till eleven of the clock on Tuesday, 
the 20th June,  1967. 
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